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CONSTITUENT ASSEMBLY OF INDIA (LEUISLATlvE) 

Saturday, 7th February 1948 

~  A~  met in the, Assembly Chamber of the Council House a' 
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in 
the Chair. -1:. ' 

.. \-: 
STARRED ~ T  AND ANSWERS 

(a) ORAl. ANSWERS 
CoNTRIBUTION TO REFUGEE RELIEF FuND BY LoNDON OFFKE OF lNDJAlI RED 

CROSS. SOCIETY . 

U9. *Kr. :It. E. Sidhva: Will the Honourable Minister of Relief and 
Rehabilitation please state; 

(a) whether the London offices of the Indian' Red Cross Society have 
contributed any sum for the relief of refqgees; 

(b) if so, how much; ,. 
(c) whether besides monetsry help, they have sent any mission for this work; 

and 
(d) in which Refugee camps this mission is 'working? 
The Honourable Sill! E. O. :lfeoo: (a) and (b). The Indian Red Cross 

Society has no offices in London. The question of its London offices contribut-
ing any thing fOr refugee relief work does notarise. If the Honourable Mem-
ber means the British Red Cross Society, this Society has sent considerable 
quant.ities of urgently needed medical and other supplies to the"Indian Red 
Cross Society for relief work among refugees. 

(e) und (d). The British Red Cross Soc:ety has not sent any mission to 
work in the refugee camps. . 

Kr. :It. E. Sidhu: Is t.here any other Mission that has come to Itidia 
fron} abroad for this purpose? . 

'fILe HOnourable Shrl ~ O. ~~ I do not t·hink so. 
REH4BILlTA.TION OF REFUGEES IN KUBUXBSBB'l'BA. 4m> O'l'HEB CAlIl'S' 

150. *.r. L E. 8Idhva: W'll the Honourable Minisfer of Relief ."and 
Rehabilitation please state: 

(8) whether the Government of India have decided to rehabilitate refugees 
in the Kurukhshetra and other camps; 

(b) if so, what are the definite proposals and how many of them have been 
brought into effect; . 

(c) whether Government are aware thstmany of the refugees from urban 
areas could be useful as artisans, traders, professionalil and technicians; 

(d) whether Government intend to have a new City built for these refugees 
or are desirous of absorbing them in other parts of India; and 

(e) if so, whether Government have decided on any definite policy n1garding 
the same? . . 

'!'he Honourable Shri E. o. :lfecv: (a) Yes. 
(b) The Honourable MembSJ' is referred to my answ.ars to starred questions 

Nos. 48 and 49 on the 31st January and. also to the statement.made on the 1100.:: 
. « 376 ) 
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of. the House by the HOllourab' e Prime :Minister and by me on 3rd February ~ 
la.8t tIu.rng the debate on the mot:on to refer the Hehabilitation Finance Admi-
Dlstratlon Blil to a Select Committee. The HonoUl"able 'l\fember is also 
refez:red to ~ comprehensive statement whieh I made on the floor of the HOllse 
on tne 2?th November, 1947. Most of the schemes so far mentioned are either 
already 1Il the process of execution or will be taken up shortly. 

(c) Yes. 

(d) n~ (e). The Honourable Member is referred to my ariawer to starre.j 
q,:,estion Nos. 49 and 50 OIl the 31st ,January, 1948. AlI parts 'Of the country 
wIll share ~ burden of rehabilitating the refugees. Al'ocation of refugee's 
amongst l'rovlllces and States :s under ..d:scussion. 

Mr_ R. K. Sidhva: May I ask how many refugees arc still ~ Kurukshetra? 
The n ~ Shri E. O. Heagy: The number varies from day to day 

• and I should not like to make a statement straightway. It is over two lakhs 
in any case today. 

J(r. R. X. Sidhva: Are refugees still coming to Kurukshetra or have they 
bePll stopped from com:ng? 

'!'he :Honourable Shri E. O. Heogy: They. are coming. As a matter of 
fact, those who are now being evacnote:} from the "orth West Frontier Pro. 
vince are definitely allocated to Kuruksbetra, and they are st'll coming. 

~ ~ (d) ~ i. JI,.. ~ )1/; :";\.-. &A.. 4r)'; ~ 
·Rehabilitation Standing Committee *,,u u,a> ~ . ~ l.I.t7y. ~ ...,.... ~ 
~  .y.... J.b (urban) . ~ i c)l .... ,JoI.J> C-)'- L 
tS' ~ I,)+'".,stw Jltb. ... ~ "I 4i l.!1tJ ~  ~ ,s (refugee) 
LJ"I>'" ..,4-.! tS' , 1:./1 ~ )4-1- tS' ,ol v""..r. - oJ'" - tS' tt''4 ~ -..r. - ~ 
~ ~  ~  ,ol ~ ~ .~ - .s' ~ ~ ~~  - .sf ~ 
~ ~ od"-! (refugee) ... .~  tS' . ~ ,-""),),,.", ~  ~ 

- ~ ...?...r" ~ .;.... .}'m" l.!,$ JAAT ... 1.. ,-",' 
&iaDi G1I1'UJD.ukh 8mp Musafar: Arising out of part (d) of the question 

under reference. J would like to know what action has been t.aken to imple-
ment the decision'bf the Rehab'litatioll Standing Comm:ttee in regard to the 
rehabilitation of refugees in urban areas throughout the whole of India and 
which had estimated these numbers to be resettled, vi •.. Delhi, three lakhs. 
U.P. five lakhs, C.P. two lakhs. B'har one lakh, Bombay three lakhs, Ajmer 
three lakhs. States etc. 2 lakhs, Orissa 25 thouBllnd and Madras ODe and a half 
Il4kh. 

'!'he Honoura.ble Shri X. O. Heogy: The Jist to which my Honourable 
friend has referred was drawn up on a oursory cons'deration of the requirements 
and the possibilities of the different areas. The list has since ?ee.n ~  to 1\ 

careful scrutiny and it may be necessary to vary the figures 111 mdlv;dual c'l'es. 
I!I[l'()RT AND CoNSUMPTION OF fETfOL BY G'OVERNMENT OF INDIA. 

151. *J(r. Jr.. E. Sldhva: (a) Will the Honourable Minister of Works. 
Mines and ~ please state: 

(i) the terms and conditions under which orders for petrol are placed by 
the Government of India for the use of Government in the 
Dominion of Ir.dia; and 

(ii) 1111'\ names of the firms with whom contracts have been made for the 
~  of petrol? 
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(b) What is the carrying capacity of petroleum tanks in Bombay, Madras, 

Calcutta and other parts of India? 
(c) How many tankers arrived in each port of India during the year 1947? 
(d) How much petrol is used for Government purposes in the Dominion of 

India? 
(e) From ~  eountries and which ports is petrol imported into India? 
(f) What ~ n  was imported during the year 19471· 
The Honourable Shri N. V. Gadgil: (a) (i) Supplies of MOWr Spirit to 

Government indentors, are covered by long-term agreements· with the Oil 
Companies in India. Supplies required from time to time, are dra.\\"ll by 
author'sed Direct Demanding Officers, who place Supply Orders direct, on the 
companies concerned against the long-term contracts. Prices are fixed half-
yearly by the Government of India, and rebates at varying rates are allowed 
by the Oil Companies on all supplies made to Government. 

(ii) Messrs. Burmah-Shell 0 I Storage ~n  Distributing Company of India 
Limited; 

Messrs. Standard Vacuum Oil Co.; and 
Messrs. Caltex (India) Ltd. 
(b) Government do not n~  it to be in the public interest to disclose 

this information. 
(c) As petrol is imported by the Oil Companies direct, Government h&ve 

no knowledge of the numbllr of ta.nkers which arrived in Indian ports during 
1947. , 

(d) Average monthly offtake ~  inrlentoN; drawing supplies within the 
Indian Dominion aga:nst Government contracts is approximately 2 .-.illiona 
gallons. •. 

(e) From Abadan (Iran and Bahrein Island). 
(f) 59,3M,193 gallons-for ulld:vided India; separate figures for the Ind:an 

Union are not available. 
Mr. B.. X. Sidhva: The Honourable Minister has referred to il long-t-eru-, 

~ n . May I know the nature of that long· term agreement? 
The Honourable Shri Jr. V. Gadgil: The,\' are long-term agreements. 

Mr. B.. X. Sidhva: What are the terms of the agreemeJ),t? 
The Honourable Shri ]f. V. Ga4gil: Then I will have to produce the agr.,.. 

m.'nts themselves nIHl in that cuse I require noticc. 
Mr. B.. X. Sidhva: The main points in the agreement I wanted ~  

were whether there is Rny period and what are the rates and a.JIowances granton 
to (}overmnent for the purchase. 

The Honourable Shri Jr. V. Gad-gil: I require notice for that. 
Shri H. V, ][ama\h: Are Government contemplating to decontrol petroi> 
The Honourable Shri Jr. V. Gad-gil: Government always review the POSi-

tion fl'Om time to t'me. 
Mr. B.. X. Sidhva: The Honourable M'nister stated that ~ ~9 be,ng 

gillen to Government contracts. MRY I know how much the rebate IS. 

The BoIlourable Shr1 ]f. V. GadgU: The usual rebate. 
Mr. B.. X. Sidhva: What is the usual rebate? 
TIle BODnra.ble BIIri Jr. V. Ch4IIl: Usual rebates are uswJ,' rehab· ... 
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Kl. ll. E. ~  . The Honourable Minister may say that he· does not· 
know. No rebate 18 gIven to an ordmary consumer. }'or wholesale dealers 

~ ~  per gallon is given. ~ I know whether the two annas per gallon 
as IS gIven to wholesale dealers IS given to Government or whether it is some-
thing more? 

TIle Honour&ble Shri H. V. Gadgil: If the Honourable .Member wan. 
details I require notice. 

Shri H. V. KamaUl: Do Government visualize deoontrol of petrol in the 
very nenr future! 

The HoiLour&ble Shri N. V. Gadgil: I have already answered that question. 

REGIS'Iii!.ATION AND REHABILITATION OF REFUGEES IN DELHI 

+152. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of lWlief 
and Rehabilitation be pleased to state the total number of refugees registered 
in Delhi under Government order? 

(b) How many of these refugees have been rehabilitated so far in Delhi and 
how many of them have been sent out of Delhi? 

TIle Ronourable Shri K. C. Heagy: (a) 5S.5S0 fa.milies comprising about" 
lakhs of refugees have so far been registered in Delhi, 

(b) No definite information is available. Up to the 15th January 1945, 
the Delhi Employment Exchange found employment for 1,105 refugees and 
the Transfer Bureau found employment for 1,llS. The Delhi police force haa 
emplpyed over 1,200 refugees. Many others have been fixed up in Govern-
ment and'other employment through their own effort, and no figures regarding 
them are available. Agricultural land .in the De'hi Province has been allotted 
to 131 families. There are some cultivators at the Delhi camps and they 
eould have been absorbed on land outside Delhi, but they are generally speak-
ing d's-inclined to go out of the city. 

T A~  OJr CLAIMS FOR PROPERTY LEPT IN ~A  

fl53. *Sbri De&hbandhu Gupta: (a) Will the Honourable Minister of Relief 
and Rehabilitatio.r;l be pleased to state how many claims fur property in 
Pakit;tan have been regist.ared with the Government of I.r;ldia? 

(b) How many' cases have heen disposed of so far? 
(c) What is the estimated value of property left behind b, refugees and 

whnt is the total amount of claims so far made? 
TIle Honourable Sbri K. O. Neogy: (a) 50,438 claims have beeIl n ~ 

for registration w;th the Registrar of Claims, Delhi, upto 28th January, 1948. 
Similar information in respect of the claims registered in Ajrner-Merwara Pro-
vince haa been caUed for, and will he laid on the table in due course. 

(b) 25,480 cases have been registered upto 28th January, 1948 by the 
Registrar of Cla'ms, De·hi. . 

(c) It is not possible to give an estimate of ~ ~  left be!rind by refugees 
until IIll the claims have been tendered for reg'1stratlon ~  dIsposed of. The 
amount of claims made in Delhi upto 28th January, 1948, IS over RI. 16 erorel. 
and in Ajmer-Merwara about 6 crores. 

t ADawer to !.hia q_tion laid on \.be ~ btiD, ...... 
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NUMBER OF HINDU ANI;> SIIm ABDUCTED WOMEl{ RJlOOVJIdDFBOII PAlo:sTAl'f 

tIM. *ShrI'Deshbandhu 'Gupta: (a) Will the Honourable :M;inister of Relief ·and Rehabilitation be pleased to state how many Hindu and Sikh abducled women have been ~  so far from Pakistan territory? 
(b) How many have been so far restored t{) the,ir families? (e) How many of them are now in Government reacue homes? (d) How many Muslim women were restored t{) Pakista,u.? 

. The Honourable ~. C. lfeagy: (a), (b) and (d). T ~ n n  :Member IS referred to the reply given by the Honourable the Prime Minister to clause (0) of Starred Question No. 115 by Giani Gunnukh Singh Musafar on the 4th February, 1949., . 
(0) There are two rescue homes one at Amritsar and thll,other at Jullun· duro At the former there were 90 recovered women and clliraren on the 6th February and 613 at Jnlhindur. There is in addition a transit camp at Lahore where there were 222. . 

MIGRATION OJ!' RJUl'UGBBS J!'BO.II EAST TO WEST BENGAL 
UiS. ·Shri ltohini Kumar Ohaudhuri: (a) Will the Honourable Minister of Relief and Rehabilitation ~  to state whether it is a fact that a large nwnber of refugees have migrated from East Bengal to West Bengal? 
(b) If so, what is their total number and what steps have been taken by the Government of India to give them relief· and to rehabilitate them? 
The Honourable ShrI K."O. lftogy: (a) Yes. 
(b) No figures are available. The Provincial Government is extending to the genuinely destitute among them the same measures of relief as they nol'-mally give to the indigent destitutes. Detailed information has been called for from the Government of West Bengal. 
Shri •• AnaIlthasay8ll&DI. Ayyangar: May I know the cost of the evacu· ation from East Bengal to West Bengal? 
The HonOUl&ble Shri K. C. Neogy: I have no information-at least the Central Government Jias not had to incur any cost on tbis account.· Diwan Ch&man Lall: Since no information is available regarding the num· bpI' of these refugees, will steps he taken to ~  these refugees compulsori. 

~  . 
The Honour&ble Shri K. C. lfeogy: Not. by t.he Government of India. 
Diwan (Jhaman Lall: Will my Honourable friend make a recommendation to the West Bengal Government in this respect? . The Honourable Shri It. O. Nebgy: As I said, we have asked for detailed information. It viill be only on receipt of the detailed information that any 

step can be taken. 
Shri Rohini Kumar Cl1audhuri: Has the Provincial ~ ~ n~ of West Bengal asked for all,\' assistance from the Government of IndIA lD thIS ,,:natter? The Honourable Shri K. C. lfeogy: No sUl'h request has been receIved -by th,> 'Minist.rv of Helie! and R"hllbil itation. S'hri .:. Ananthasayanam Ayymgar: Is the evacuation due to any trouble 

that has arisen in East Be.ugs.l? . . The Honourable Shri K. O. Neogy: Actually I .n ~  a ~ . n of ~. kind on the last occosion. 'fhere are certllin factors whICh lmve faClhtated ~ 
exodus. . '1' d f 8hri K. Ananthasayanam Ayymgar: Is there any SIIDlll.r exo us rom 
West Bengal to East Bengs.l? _ The Honourable Shri K. O. 1I8OIY: I 11m not aware of any count·er exodus. 

t Anaww to thii questlou I.id on the able, the questioner bOiiig .&oent. 
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Shri Xfhir Lal ~  Is the Honourable Minister awarE! of any 
exodus from West to East Bengal? 

The llonourable Shrl X. O. Heoa': As I have said. I have no information. 
I aIll awaiting information from the Government of West Bengal. 

Shri Rohin.i Kumar Ohaudhuri: May I know how Government come to 
know that actually a certain number of refugees have come? 

The Honourable stpi K. O. Heagy: There have been coml11unicat'ons. but 
no definite figures are available yet. 

Shri M. Ananthasayanam Ayyangar: Are any attempts made by the West 
Bengal Government to rehabilitate them or at any rate provide for their accom-
modation, etc.? -
, The Honourable,.shri K. O. Heogy: All that can be known when we hear 

from the West Bengal Govemment, As l said. we are await'ng information 
frorn the \Vest Bengal Government. 

EMPLOYMBlfT01!' ABLE-BODIJI:D PuNJAB REJ'UGEES 
156. *Shrl Bohini Xumar Ohaudhuri: (a) Wilt the Honourab'e Minister of 

Relief and Rehabilitation be pleased to stat<l what percentage of able·bodied 
men and women amongst the Punjab refugees have been provided with employ-
menp 

(b) What is the nature of such employments'? 
The Honourable Shrl X. O. Heogy: (a) and (b). 'It is difficult to give any 

exact figures or percentages of "able bodied men and women" employed gain-
fully; but roughly twenty lakhs of persons have been settled in rural areas. A 
farrly large 'number have also fonnd employment in urban Breas. 

Seth Govindd.as: Is it a fact that some of ~  refugees who have been 
sent to different provinces. where the provincial governments wanted to give 
them certain work, have refused to take that work, and mBny of them have 
even left the provinces where they have been actually sent? 

The HOJJOUrable Shri X. C. Heagy: I have had such reports. 
Beth GovInddIa: What is the Government going to do in this respect? 

When these refugees are transferred to different provinces. is it not proper that 
0~  definite undertaking should be taken from them that the work which is 

given to them by the Provincial Governments will be accepted? 
'l'he Honourable Shrl E. O. l{eogy: This will be considered. 
Diwan Ohaman Lall: Apart from the numbers who have setfed in the 

rural areas. which number is given by my Honourable friend as twenty lakhs. 
may I ask whether he has any approximate figures of those who have settled 
in urban areas? 

'!'he Honourable Shri X. O. l{eogy: I have not got the informat'on at the 
moment. 

DiW&ll 0ham&D. Lall: May I ask whether there is any machinery available 
whereby we can get the numbers who have been so settled? 

The Honourable Shrl E. O. Jleogy: I can call {or the information, As a 
matter of fact such information is expected to be supplied from time to time 
by, the Provincial Governments. 

, Diwan Ohaman Lall: My question was whether there is any machinery in 
existence at the present moment. 

The Honoura.ble Shrl E. O. Heogy: There is no Cel}t.ral machinery. but 
then provinces are. I am sure. competent tofint! out figures, 

Diwan Ohama.n La.ll: Is there Rlly machinery in the prov:nce itseff for 
this particular purpose? 
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The Honourable Shri E. O. lfeogy: I am sure there is. 

Diwan Ohaman LaD: What is the nature of the machinerv? 
The Ilonourable SJui ~. C. lfeogy: 'l'he machinery, for ~ n  in the 

Ea;;t Punjab Government 15 IlIl organization wh'ch is responsible for the re-
habilitation of refugees. 

DiwAD Oha.man LaU: May I ask exa3tly as to how that machinery operates 
in order to place in employment urban refugees? 

. T ~ ~ . .  8hri E. O. Heogy: That machinery operates in the manner 
In whICh It IS. expected to operate, namely, it is expected to resetije pe9ple 
wherever possible., 

Diwan Chaman La.!.!: Do I take it that during these months no information 
bas been mnde available to my Honourable friend in regard to the numblrs 
settled in the urban areas? 

The Honourable 8hri K. C. Heagy: 'Well, I have not got the figures jWJt 
here, If the Honourable Member wants to have figures, I can produce them. 

Diwan Chaman La.ll: :lIay I take it that figures Mve been supp'ied? 

The Honoara.ble 8hri K •. C: lfeogy: Yl'S, some figures have been received. 

8hri Rohini Kumar Chaudhuri: Is it a fact that educated men and women 
ha\'e been l'ltlployed in relief work in Delhi ani els,;where on an allowance 
which is much lower thall the ordinary scale of pay allowed to government 
servllnts doing the same k:nd of work? 

The Honoura.ble 8hri K. O. Heagy: It i8 very difficult t.o give an answer 
to a general quest:on of this character. If my Honourable friend were to refer 
to specific Cllses, I would be in a position to make enquiries, but I wO'.lld tell 
my Honourab'e friend that to my knowledge some of the refugees have been 
IIppointed on salaries which compare not at least un favourably with the salaries 
they obtained before they came out. 

Shri H. V. Kamath: What are the V1lrious occupations that these able 
bodied men and ,,'omen have been provided in urban and rural areas? 

The Honourable Shri E. C .... : I fear it will be ~ long catalogue. 

NU!lBE30F REFUGEES DIED OF INFECTIOUS DISEASES IN ~~~  OF EVACt'AflON 
l5'1. ·Shri 1l.ohlnl Kumar Ohaudhuri: Will the Honourable Minister of 

Relief and Rehabilitation be pleased to state the total num1:ler of deaths amongst 
the refugees brought to India during the peri&:l 1st September to 31st Decem-
ber, 1947 and how many of these cases were due to infectious diseases, such 
88 ch91erli, dysentE'ry and SID all-pox ? 

The Honourable SJn'i E. O •• 1Ogy: The figures readily available are the 
following: :;,,:,', 

KURUK8H:ETRACAMP 

Period 6th November, IN7 to \!4th 
January,IN8 

Chol ...... 98 

Dysentery 547 

Small-pox 233 

Oth .... CBUI!Il8 2,288 
'jt 

DELIDCAMPS 

Period 1st December, 1947 to 5th 
February, \948 

Cholera Nil 

Dysentery. Nil 

Small-pox. 1 

Other cau_ 82 
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In.formation cOllceming camps ill other provinces is being collected and 'wiL 
be 'Uld OIl the table whell a vailablc·. Out of the refugees who carne to India 
from Pukistan since the 1st Beptember 1\)47, large numbers have already been 
settl",d on land and !tHIn}" Hl'e staying ill urban arGIlS and with friends lind rela-
tions. Separate mortality figurfC'S relating to them are not a,·aiiable. 

Shri Rohini Kumar Chaudhuri: :l.Iay 1 know if the refu"ees 'on: theiramval 
in a I'Hl'tielliar Cal.llp are vaednated or inoculated against cholera? 

The Honourable Shri K. C. Neogy: They are. as Ii general rule, 

Shri Rohini Kumar Chaudhuri: But;s it a fact that these steps \I'ere not 
.takeu in the Kurukshetra Camp? 

.' The Honourable Shri K. O. Neogy: 1 do not think so. but then at earlier 
stageg when the camp had not been properly organized. it is quite possible 
that vaccination or inoculation couId not bs undertaken prior to the admission 
of. refugees to the camp. 

Shri Robini Kumar Oha]1dhuri: Is the Goye;Jllllent aware' thnt towards 
the -end of Koyember last. in the KurukRhetra Camp the small-jlox patients 
were Jiying with their relations ii, the same tent and the." were not segregated? 

The Honourable Shri K. C. Neogy: 100 not th'nk ~  Honolll'ubil' friend's 
infOl'mat.ion is con-ect because I had bp(·n myself several times to the Kuruk-
shetl'a Camp and I have seell segregation wards myself. What actually may 
have happene.d is thnt in the earlier ~ ~ were not detected. but then 
inspect.ion squads go about the camps llud find out the p"tiellts lind have them 
removed to the segregation ward . 

. ' 'Shri B.ohini Kumar Ohaudhuri: May I inform the Honourable ~ n  
that I myself went to Knrukshetra towards the end of November last and 
tl;tere ~  received reports that small-pox patients were living togeilwr 
with their relations in the sanie tents? ' 
The Honourable Shri K. C. ]leogy: I am glnd my Honourable friend 

dM;ect-ed such c"ses and I dare "av he too)[' llec.es,;ary action to have them 
~.  to the ,segrt"gution ward. .' . 

. ~ Shri .•• :Ananthasayan&m Ayyangar:. ¥ay I ask ~ there ~ 110 longer 
these epidenlies prevalent ~ the Kurukshetra Camp and 'the ~  camps here? 

The Honourable Shri K. O. 14'eogy: I should not say t,ha-t th£'8e cas!''' are 
prevalent in an epidemic form in the Kurukahetra Camp and other cnmps. 1.0 
mORt ~  in£eetion had be"" carried from ~  these pat, ent.s aud It 
was only after th'e,v reached the camps that:.the di1!f'ases. were ~ 

Diwan 'Ohaman Lall: Is it. a fact that adequate ~  have now beentnken 
in t·he Kmukshetra Camp? 

The Honourable Shri K. C. Neogy: n ~ . T hope my lfonollrnble 
friend wi!! find it possible t.o pay a visit t-O Kurukshptra Camp. 

RELEASE OF GoVERNMENT STORES OF BRICKS FOR USlil OF REFUGEES 

158. *Giani Qurumukll Slngh .usaf"': (a) Will the Honourahle Minister 
of Works, Mines and Power be pleasen t-Ostat.e whether it is a fuet that ,about 
eighteen (:rores of bricks are lying stored lit different kilns for the Illst so many 
year;; and have not been brought into use, by Government? . 

(b) What do Government propose to do with these bricks? 

(0) If these are of no use to Government bMaUIe of ~ inferior {],uaiity. 
<10 Government propose to release the 8sme for the UIIe of refugees? 
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The Honourable 8hrl If. V. GadgU: (a) Yes. 
(b) and (e). Govemment wish to use them for their own housing schemes 

iLl the immediate future,· but they ar" prepared t.o consider the re' ease of some 
bricks of inferior quality which are SUfI,lu. to theit" requirements. 1\ecessary 
orders on t.his subjec.t will issue shortly. Even now in some deserving cases 
relt'l1se in small quantities is ordered. 
CAUSES I!'OR INSTITUTION OF ENQUIRY INTO WORKING OF OFFICE OF err DIAN OF 

EvACUEES PROPERTY STO 

159. "'Giani CJa.nunukh Singh Jlus&far: (a) Will the HOllourable Minist<er of 
Helief and Ht!h(lbilitation be pleased to state the circumstances which led to 
the aprciutment of the Honourable Mr. Justice G. D. Khosla to enquire into 
the wOl.'kiag and affairs of the office of the Custodian of Evacuees' Property? 

(b) Ha" he submitted his report? 
(>e) If so. do Government propose to lay a copy of the same on the table 

of the House? 
The HOII.ourable Shri X. O. Ifeogy: (a) The problems of the (lustody. user and 

disposal of eVllcllees' propert:v were unprecedented in their nature and extent. 
It WAR, therefore. necessary to review the progress of the work carried out by 
the Custodian of Evacuees' Property after the initial st.ages. Ai; there were 
a lltunber of eompluints, both in the Press 118 well 80S d'rectly to this Ministry, 
in respect of the work of the Custodian '8 orgtlnisation, Government dE'C'ided 
thut an officer of the Htatus of the J ndge of a High C.ourt 8honldhe appointed 
to enquire into the allegations as w,,11 liS into the genera' working of the office 
of the Custodian. 

(h) Yes. 
(c) No. Govemment do not consider it &<h"sable to do so lInt.jl after the 

disposal of judicial proceedings and inwst,igat.ions against. some of the officers 
of the Custodinn's establishment. 

Shrl T. T •. XlishnamaclULri: Am I to understand that the Honourable 
MjniRter. has initiated proceedings ngoinst, the officers inyolyed. ns a result of 
that Report? 

The Honourable Shri E. O. 'lfeogy: Yes. that is a fact, as regards some 
~ . . 

Shri JIoban L8.J. Sa.ksena: May I lmow. iII how IDany eases proceedings 
ha va been instituted? 

The Bonqurabie $lui X. O. Ifeogy: Twoofl'lce.rs· are, under arrest; tl1en 
thl'reare other cases where invpgtigatioru; are pl'oceeding involving a number 
of officers and other ~. . 

IMPORT OJ' BBTEL NUTS DURING 11»7 AND PROTECTION TO INDIAN GROWERS 

160. "'Shri S. V. Xrisbnamurthy Rao: Will. the HOllOllrnhle Minister ,.,r Com-
merce be ph-aRe<l to state: 

(>\) Hw qunntity of betel nut.sfor which import lic.enses weregrant.od <luring 
th" year 1947: 

(b) the quantity 'HetuaH:v imported; 
(c) whether Government are_ a,ware t?at !he pr!ae, of ~ nuts has n~ 

down by 50 per cent., esp\lCially for the mferIOr vanetles; and 
(d) If so, what steps Government propose to take to ~  Ildequnte protec-

tion to the Indian grower? 
The Honourable Kr. O. IL Bh&bh&: (a) 86,490 ~ . 
(b) 48,1'70 tontl. 
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(c) Detais of arecanut prices in 3 markets from December 1944 a8 far as 
available are laid on the table. This statement does not reveal 'that any serious 
fall in prices has taken place as sngge"ted by the Honourable Member. 

(d) Does not ar·se. 

Aver"!I'e mtmthly whol'?8al? ~  of green a,nd cured arecanuts at Trickur Mar)eet 
~ n State) 

Month Year 

Deremher----January 1944 

June--July 1945 
Deoember-J o.nuary 1945 

Jun .... July . 1946 
Deoember--Jantlary 1946 

June-July 19"7 
November-D_ber . 1947 

Green 
Nuts 

(Price per Imperial Maund) 

CURED NVTS 

Ailan Cboor t'hal.kudi 

Rs ..... p. Rs. .... I' Bs ..... 1'. Bs ..... P. Re. A. P. 

NoM ... · 94 5 0 61 I! 0 9010 ''I) 97 3 0 
keto 

13 II 0 92 4 0 61 8 0 86 3 0 
No mar· Hl2 8 0 75 II 0 95 0 0 
keto 

40 II 0 92 4 0 84 I 0 88 6 0 
No mar- 106 10 0 95 12 0 96 3 o 146 6 0 

keto 
31 13 o 131 3 o 100 13 o 133 12 o 161 5 0 
30 7 o 149 0 o 128 12 o 138 2 o 148 5 0 

M Imlhly pri ~  oj ~n ~  at MIn] dore M rJ.rket 
(Price per Standard Maund) 

ChoU Koka New 
Month Year From To From To From To 

Rs. A.. )1'. Rs. .... 1'. Bs • .... 1'. Bs. A. P. Rs. A.I' • Bs. A. 1'. 

lune 1946 67 4 0 69 8 0 17 , 0 29 8 0 60 0 0 68 8 0 
December . 1946 90 8 o 101 8 0 37 8 0 59 0 0 68 0 0 76 0 0 
June 1947 93· 4 o 108 , 0 30 12 0 49.12 0 81 , 0 95 8 0 
December • 1947 91 8 0110 0 0 26 0 0 " j) 0 75 0 0 89 8 0 

AfBrage monthly ~ ~  prices of cured arecanut8 of Palgkat Market Malablr 
District 

(Price per Standard Maund) 

/'"' 

Mont.h Year Choor Ailan OttaHttu 

Bs. A. p. Bs. A.. P. Rs. ,A. P. 

June 1945 73 2 0 16 4 0 No Salea. 
December 1945 ~  0 0 4'4 Ii 0 Ditto. 
June 1946 No Sale •. 86 12 0 D'tto. 
December 1946 119 10 0 79 10 0 Ditto. 
June 1941 144 10 0 No Salell. Ditto. 
~  . 194. 119 13 0 Ditt·o. 120 I I 0 
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Shri S. V. B:rIahnamurthy Rao: Has not the Vice-President of the Arecanut 
Merchants' Association made representation, giving the actual prices in the 
arecanut market and pointed out that they have gone down by nearly fifty per 
cent.? .  , 

~  Honourable .JII:r, C. H. Bhabha: Some such representation has been 
received, but the prlCes that are available with the Government do not corro-
borate,.that statement. 

Shri S. V .. Krishnamurthy R&o: Will Government make anv investigation 
and cal for reports from markets? • 

The Honourable Mr. O. H. Bhabha: The details are alreadv  contained in 
the statement 'which I am placing on the Table of the House, • 

Shri S. V. KrishnamurUly Rao: Mav I know if anv maximum is fixed for 
the annual import quota? • ". 

The ~  .JII:r. C. H. BJiabha: No maximum is fixed; aotually, the 
quantity Imported IS less than the quantity for which import licences were 
granted. 

Shri •. AnanthasayanAm Ayyangar: Has any limit been fixed below 
whieh if prices fall Government w:J] t-ake action by prohibiting imports? 

The Honourable Mr. C. H. Bhabha: No, but Government will watch the 
situation and will review the position periodically. 

Shri •. Ananthaaayanam Ayyangar: What is the present price of betel-
nuts as compared to the ,previous prices ? 

The Honourable Mr. C. R. Bhabha: I have placed a statement. on the 
Table of the House wh'ch shows that there has not been any serious fall in 
prices. 

Shri •• ADanthaaayanam Ayyangar: Is it wrong to say that the prices 
have gone down by fifty per cent.? 

'!'he Honourable Mr. O. H. Bhabh&: They ~  not gone down by 50 per 
cent. 

Shri B. Daa: Did not the price of arecanut go up ten times the pre-wal" 
price during the war and is it not high time that arecanut should be reduced 
in price so that men Ike myself and my friend the ;Honourable Minister fol' 
Works, Mines and Power are able to get sufficient .arecanuts? ::; 

'!'he Honourable Mr. C. H. Bhabh&: I have not compared the current and 
pre-war prices of arecanuts, so I lun uuable to answer that question. 

SMuGGLING OJ!' IJIPORTlilD BETEL NUTS THROUGH PAXlSTAN BoEDER 

161.*ShrI. S. V. KNh.namurthy R&o: Will the n ~  Minister of 
Commerce hE' pleased to itate: 
(a) whether Government are aware that the price of imported betel nuts 

is Rs. 12 to ~ 20 per maund of 28 Ibs. after .~  excise duty of Rs. 9/10/-
per maund; A ~ ~ .~.~  
(b) whether Government are awa:e that t1'iis'is due. to the ~ n  of 

imported betel nuts through the Pakistan border as Pakistan nuts, 
(c) whether Government propose to impose import duty on Pakistan nuts; 

and 

(d) if not, what steps Governmr,nt propose to take to prevent the amugglin;,: 
of ~  betel nuts through the Pakistan border? 

The Honourable Mr. C. H.Bhabha: (a) The average price of import.ed 
varieties at' Caltmtta in November 1947 was about Re. '63 per standardmaund 
of 80 lbs. I lavon the table the available infonnation in respect of prices of 
imported varieties. 
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(b), (c) and (d), The Honourable Member's attention is invited to the 
reply which I have just given to his question ~ . 160. The infonnation dis-
closed in the statement which I have laid on the table does not support the 
stat-ement made by the Honourable Member that prices of betel nuts liave fallen 
.as the resu't of imports from Singapore or Pakiskm, 

WM!ua1e JWio ... oj Ar_nuts at Calcutta marl:ol 

{Prioo per ~  maund) 

LOOM VARIETIES 

;Month Year HtIDlI8 Tathai Moghai 

Bs. A. P. Rs .... P. Be. A. P. Bs. A. P. Re. A. P. 
December 1946 62 4 0 64 0 0 60 2 0 
.January 1947 63 12 0 55 12 9 80 3 0 63 9 8 84 14 3 
February 1947 55 14 0 56 4 0 60 3 0 62 8 0 64 8 0 
Maroh 1947 55 2 0 58 12 0 63 0 0 83 14 0 64 8 0 
April 1947 53 8 0 55 8 0 62 II 0 82 12 0 62 12 0 
May 1947 58 6 0 57 12 I) 119 3 0 62 1 6 61 11 0 
.June 1947 60 2 0 6! 0 0 60 0 0 64 2 0 64 0 0 
.JUly 1947 62 1 11 66 3 0 61 12 0 65 0 0 68 0 0 
August 1947 63 4 0 67 0 o NO SUPPLY 68 4, 0 
September 1947 61 14 0 64 2 0 Nil 60 0 0 61 4, 0 
<l6tober . 1947 61 14 4 62 3 3 59 3 3 61 3 3 59 0 0 
November. 1947 69 0 0 6912 0 57 10 9 63 0 0 63 0 0 

Shri M. Ananthas&yanam Ayyangar: 18 it a fact that smuggling is going 
.on in the Pakistan border, regarding betel DUts, as allegeil in this que1mori? 

The Honourable lIlr. O. H. Bhabha: Not to the knowledge of GOvernllwnt. 
Shri S. V. Xrishnamurthy Rae: Is GOV6l'llment, aware that after Partition, 

especially in the South" which has nearly 2,27,000 acres out of the total of 
'2,60,000 acres of arecallut gardens, cultivlltiOll haa to he carried on very inten· 
-sively and under very adverse circumstance,? 

The Honourable Jlr. C. H. Bhabha: Government have no such informa-
tion. 

8hri M. Ananthasayan&m Ayyangar: Will Government make enquiries? 
(No reply.} 

DISTRIBUTION OF TRA.OTORS IMPORTED DURING 1944-47 TO PliOVINCES A.ND 
STATES 

162. ·Shri S. V. Xrishnamurthy B.ao: Will the n ~  Minister of 
Commerce be pleased to state: 

(a) the number of tractOrs imported into India during toe years 1944 to 1947; 
(h) how they were distributed to the Provinces and States; 
(c) for how many tractors the Government of Mysore had placed orders 

.during each of these yeatR; and 
~.  how many they have been supplied during .e8ch of these years? 
The Honourable J1r. C. II. Bhabha: (a) to (d). The Honourable Member 

as· presumably refetTing to ~  ~ on n~  account, I lay on 
the table three statements givmg the reql1lred mformatlOn. 
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SIal_.fOll ."""'ing the mJmber 0/ ~ imported during the years 1944 to 1941 "" Go''''rfO-

m6IIt ACOOUnol 

1944 
1945 
1946 
1947 

37 
65 
65 

121 

288 

SIat.meIt II showing diat,ibutioo <J8 betwee .. 00';0'" Provinces aM SIat.s 0/ impOtCed 
. traator8 

~  
No.oftr6c· No.oftra,c-

Provinces tors sup-
plied 

States toll!8Up. 
plied 

Bombay 79 Ramsur Ii 
United Provinces 39 Bam 6 6 
Bihar 7 Hyd6l"abad 6 
Madras 10 Travanoore 2 
Sind 25 Jifysore 10 
Punjab 35 Bindi 1 
N.-W.l<'.P. 3 Bhopal . , 
Bengo.l. 16 Patiala 2 
.Assam • 9 
Centro.l Provinces 1 36 
Bo.Iuchistan 6 

Private Parties_ , 
230 

40 
Army. . . . . 9 
Imperial Agriculturo.l lteMarch 

Institute, New Delhi. . 2 
Indian Dairy Department, !::.'f81ore . . . . 1 
Cell Traotor Ozganiealion, 6 

NewPuaa 
248 

N0t6.-In additioD the Mpore State .... snppIied with 16 tractors from Amerioan Arm;r 
1IUl"pl_ taken over by the Ministry of Agrioulture. Out of th_ the State retained 8 andi 
returned the bo.Ianoe as unacoeptable. 

1944 . 
19411 • 
1940 • 
1947. 

Year 

ToW 

No. of tractors order. No. of tractors sup-
sci plied 

U 
Nil 

2 
Nil 

M 

Nil 
Nil 

3 
7 

to 
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Set:h Govinddas: Is it not a fact, Sir, that the requirementa of Provinces t 
regardmg tractors· were much larger than the actual number of tractors that 
have been ~  to them? If it is, by what t:me do the tiovenlment think 
that the reqUirements of all the Provinces would be met? 

The Honourable Kr. C. H. Bh&bha: The first part of the question is correct. 
As regards. ~  second part. I canl10t say definitely-it will depend upon the 
supply POSltlOl1 from abroad. 

Seth Govindda.s: By what time do Government think that th" new batches 
of tractors from abroad will be received, and in how many countries have orders 
been placed? . 

The Honourable Kr. C. H. Bhabha: I want notice. 

Shrl S. V. Xrishnamurthy Rao: May I know the answer to (c) and (d) of 
the Question? • 

The HOJIDurable Kr. C. H. Bhabha: There is a statement which shows 
the position clearly. As regards Mysorp. so far ten tractors have been supplied; 
they have ordered for 26 tractors. 

Shri T. T. Xrishnamach&ri: ~  I ask the Honourable Minister whether 
his Ministry is working in close ~ n with the Ministry of Agriculture 
who are having under their charge the Central Tractor Organisation, or whether 
his Ministry acts n ~  issuing import licences for tractors? 

Tbe Honourable Mr. C. B.. Bhabha: All import licences are issued by the 
. Commerce M:nistry on the recommendation of the Agriculture Ministry who 

place these orders and the supply is made through the India Supply Mission. 

Shri H. V. Xamat.h: From which countries were these tractors being 
imported during the last three yearB? 

Tbe Honourable Mr. O. H. Bhabha: I have no definjte information, but 
mostly from America. 

Shrl H. V. lta.mat.h: Do no other countries manufacture them? 
The BDAourable Mr. O. H. Bbabha: There ~ tractors manufactured in 

the United Kingdom too. 
J)iWa.Il Ohaman Lall: Is it a fact that an order has been placed for 300-

400 : igh t tractors? 
Tbe Honourable Mr. O. H. Bhabha: I should like to have notice. Actual-

ly no orders are placed through the Commerce Ministry and this question 
should have been put to the Agriculture Ministry. 

Shrl H. V. ltam&th: Does not the U.S.S.R. manufacture tractors? 
The Honourable Mr. C. H. Bhabha: I have no information 
Setll. Q<Mnddas:. Have any orders been placed with'the U.S.S,R.? 
The Honourable Mr. C. H. Bhabha: I do not th;nk so. 
Shri •. Ananthasayan&m Ayyangar: At wl.,st ~  do the plans stand to 

pllt up a plant for the manufacture of tractors m th'B country? 
The J[onourable Kr. O. H. Bh&bh&: Notice. 
lIbrt S. V. Krislmamurthf)l.aO: May I know when theae ten tractors were 

.upplied to Myaore? 
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The Honourable JIr. o. H.. Bhabha: According to the statement laid on the 
'Table of the House, three were supplied in 1946 and seven in 1947. 

Shri H.· v. ltamath: When shall we start manufacturirlg tractors in our 
'Own country? 

(No reply.) 

Shri s. V. Xrlslmamurthy B.ao: Is it a fact that the Government of Bombay 
"free>;e" all the tractors that al"e imported through Bombay Port, for their 
own use? 

The Honourable JIr. o. H. Bhabha: Some such order was passed by the 
~  Goyernment re(;cntly but that was subsequently rescinded. . 

Rai Bahadur Sri lfaraln Jlahth&: Are Government a,,'are that the Govern-
ment of Bombay have "frozen" a large number. Qi:.actors for which full price 
has been paid by a number of agriculturists Whoi:lo cultivation on a large 
scale? 

Kr. Speaker: That has been answered. 

The HonolU'able JIr. o. H. Bh&bl1a: Subsequently that order has been 
cancelled. 

R&i Bahadur Sri lfaram Jlahtha: I have here a certain number of caaes 
which ............................. . 

Jlr. Speaker: The Honourable Member may not g:ve information here; 
he rna,Y give it outside the House. 
Seth Govilldd&e: Is it not a fact that if certain alterations are made in the 

machinery of the Gun Carriage l'actory ·and the Ordnance Factory at Jubbul-
pore, then tractors can be manufactured in India, and have Govenunent recaiv-
00 any information in this respect? . 

The lI.onourable JIr. o. H. Bhabha: I have no information on the subject. 
Shli S. V. XrIsImamurthy Rao: As Mysore is a deficit Stat.e in the matter 

(If food-stuffs, and as the:y have many schemes in view, will Government con-
sider the desirabil"ty of supplying these tractors urgently to Mysore,l 

'l"be Honourable JIr. O. H. Bh&bha: That factor will be kept in view, Sir. 

RBMOVAL OJ' IMPORT CONTROL ON GooDS FI:OM BTEI'LJNG AREAS AND BARTl"B FOil 
PuBOllASES IN Dfu.J:.AB AREAS 

163. *Shri V. O. Jt88&V& Rao: (a) Will the Honourable Minister for Com-
merce be pleased to state whether ill-is 1\ fact that import control on certain 
lux\l1"y goods such as motor cars is to be lifted in respect of purchases from the 
Sterling Area? . 

(b) Do Government propose to allow the purchase of goods on the barter 
basiH from the Dollar Area? 

(e) If the barter system ia not generslly applicable, do Government propose 
to prepST8 a list of commoditieR tbat they would allow to be purchased on the 
barter system and a list of those for which export permits will be granted? 

The HOIlourable JIr. o. H. Bhabha: (a) No, Sir. 
(b) and (c). \Vhile GOYel'lllllent have on occasions themselves entered into 

barter arrangements for the procurement of food grains from abroad, they do 
not n ~  propose to allow the purchase of goods by private parties on a 
barter bas:s in view of the difficulties involved and the opportunity for mal-
practices that such arrangements are likely to give rise to, particularly at a 
time when the utmost conservation of our dollar and otiler exchange resources 
is Deoessary in the interests ·of our national economy. 
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ApPOINTMENT OF SUPERANNUATED PERSONNEL IN RESETTLEMENT AND 

EMPLOYMENT EXCHANGES 

164. *Shrl· V. C. XesavaRao: (a) Will the Honourable Minister of Labour 
be ~  to ~  ~  Governmi;nt ~  aware that superannuated personnel 
are bplllg appomted III the Resettlement and Employment Exch8Ilges? 

(b) If so, do Government propose to lay Oil t.he table of the House a list of 
such !Jersonnel employed in these offices? 

(c) _he not qualified persons a vaila ble for these posts? 
(d) What is the syst-em adopted infilling officers' vacancies in these offices? 
The Honourable Shri Jagjivan Ram: (a) On the presumption that the 

HOll()llrable Member is referrin" onlv to the Employment Exchunges under 
the D:!'ector·Gellcl'al of ~  and Employment. the answer is in the 
negative. 

(b) and (e). Do not arise. 
• (d) Hecmitmcnt of gazett.ed officers is normally mad,' through the Ferleral 
Pub:ic Service Commission. 

Sbri It. Ananthasayanam Ayyangar: Arising out of answer to part (a) am 
I to und('l'stand that' there are no superannuated men nt all in the employ of 
the Resettlement and Employment Exchanges? 

The Honourable Shri Jagjivanram: I have already given the answer. 
OFFICERS AND OTHER PERSONNEL FBOSECUTED FOB COBRUPTION IN MINISTRY 

OF WORKS, MINES AND POWl!lR 

165. ·Shri V. O. Xesava Rao: (a) Will the Honourable Minister of Works, 
Mine3. ano Power be pleased to state what is the number of prosecutions con-
nected ",it.h corruption that have been launched against officers and other per-
so!Ud 'uniler the Ministry of Works, Mines and Power? 

(n) Do Government propose to consider the question of instituting an enquiry 
into the fortunes of these corrupt officials? 

The Honourable Sbri 11. V. Gadgil: (a) The number of persons who have 
already been prosecuted and convicted, is three; the number of pel'lllDB who 
were prosecuted but acquitted is two and the number of persons, whose proaecu-
tion has been sanctioned is fourteen. 

(b) Yes. 

CAUSES 1I0R BTBIXE IN C.P.W.D.llfD NUJOBB OJ' PBRSOJ1S INVOLVED 

168. ·Shri V. O. Xesava Rao: (a) Will the Honourahle Minister of Works, 
Mines and Power be pleased to state the reasons for the strike going on in 
C.P.W.D.? 

(b) What steps have Government taken to persuade the workers to return 
to work? 

(c) What is the number of persons involved in the strike, trade-wise? 
(J) What is the nature of the work which has been held up on aCl'.ount of 

the strike? 
(e) Is it the intention of Government to employ new men in place of the 

strikers? . 
'l'he HonOUrable Shri If. V. Gadgil: (a) No employees of the (lenkal Publio 

Works Department are on strike at present. 

(b) to, (e). Do no' arise. 



... MAARBD Q'01ISTIONS AND ANSWUtS 

NUMBBR .-I.ND NAMES OF TRIBUNALS APPOINTED BY MINISTRY OF HOllE An'Ams 

161. ·Shri Moo_La! Sak8ena: (a) Will the Honourable Minister of Law be 
pleased h) etate how many tribwlals appointed by the Ministry of Home Affairs 
are still functioning?·' -

(h) Is it a fact that many of the members of these tribunllls now belong to 
Pnkistan? 

(c) If so, what is the position of such members and have any substitutes 
been appointed in the.ir phwe? 

(d) ])0 Government propose to lay on the table of the House a state men. 
givillg the follow:ng infonnation: 

(i) the llHmer; of th(' different n ~  

iii) the number of cases tried, as well .~ those.disposed of; and 
(iii) the period for ~  each of the tribunals ~ .  worked and the coste 

incurred by Government III each case"? 
The Honourable Dr. B. K. Ambedka.r: (a) It is presumed that the Honour-

able Member is referring to the Special Tribunals constituted under the Criminal 
Law Amendment Ordinance, 1943. The number of such Tribunals 6tiil fune-
tioning is four. 

(b) and (cj. There were three Special Tribunals with headquarters s.t 
Lahore some members of which now belong to Pakistan. Under the Indijl.n 
Independence (Special Tribunals) Order. 1947, these Tribunals and the cases 
pending ~  them were reshuffled aud one of the Tribunals was aosigned to 
West P\lnjab with members belonging to Pakistan and the peneling cases 
relating to Pakistan. The other two Tribunals with members belong-iug to 
India and pending cases relating to India were transferred to India and re-
designated as the East. Punjab and the ~ Special Tribtmals. One new 
mentbor who is required t.() complete the composition of the East Punjab Tri-
bmwl has alr,;ady been appointed by the East Punjab Government and ~  
t.wo new members required to complete the composition of the Bombay Special 
Tribunal are being appOinted by the Bombay Government. 

(d) A stlttement giving the information II.8ked for is laid on the table. 

, STATEMENT. 

~ of tbe ~ n  Tribunals Date from No. i# - No. of_ Cost inemrM 
which each tried and pending dis- in each CaM 
Tribun&1 is disposed of po ... 1 

.. orkinV' 

2 3 4, Ii 

First Spaoial Tribunal, Calcutta September, 66 12 Information 
9143 not aY&ilable 

Second Speoial Tribunal, July, Nil DiU<>. 
Galcutta. 9 ~ 

E ... t Punjab Special TTibtlMI Yay, ,'14- 79 Ditto. 
(late third Special Tribunal, 19411 
Lahore), 

Bombay Special Tribunal (late Februa"Y. 6 2' Ditto. 
2nd Spocial Tribunal, Lahore) 1945 

·Xnohl!ling OM". disposed o£,l)y the Firat Lahore Speoial TribuIl61 let up in S"ptem her 
19t3 whioh i. now do'ignated ... Mie W .. t Pltnjab Special Tribunal. 
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IUlZi K • .l.llant.bas&yanam AYY&Zliar: Sir, how long will the Tribunals +Allee 
to dispose of the pending cases? 

The Honourable Dr. B. R .. Ambedkar: I am quite .unable to give any 
dt-finite reply. 

Shri Kohan La! S&ksena: Is it a fact that a number of cases are pending 
before these tribunals? 

The Honourable Dr. B. R. Ambedkar: I believe it is true. 

Shri Kohan Lal Salraeria: Is the Honourable Minister for ~  taking an,. 
.teps to expedite their disposal? ' 

The Honourable Dr. B. R. Ambedkar: Well. it is very difficult for a Minister 
of Government to expedite disposal of cases before the Tribunals. The main 
reason for the delay in the disposa I of cases is the adjoun1men t obtained by 
parlies on various grounds. It is very difficult· to prescribe any hard and ~  

rules for the grant of adjournments. 

Mr. R. X. Sidhva: Are there legitimate grounds for these grant of adjourn-
ments? 

The Honourable Dr. -B. B.Ambedkar: I cannot say. 

ShJi Kohan Lal Saksena: Is there any definite periods for which these tri-
bunals hav" been appointed? 

The HonOl1J'&bie Dr. B.  B. Ambedkar: No, Sir. 

NUIlBER AND CAPITAL OF LICENSED FIRMS IMl'ORTING MAOBINEBY, EQUIPl\IENT, 

BTC., DURING 1947 

+168. ·Shri Desb.buulhu Gupta: (a) Will the Honourable Minister of Com-
merce be pleased to state the number, classification and capital of new indusmal 
n ~ n  to whom licenses have been issued lor import of machinery, equip-
menl· and components before and after August, 1947? 

(b) Wht is the standard by which priority of a new induswial undertakins 
is judged? 

'I'he ~ 111'. O. H. Bhabba: (a) I lay on the table a stlitemenl 
showing ootails of the lieences granted before and after the 15th  August 1947, 
for the imv<-rt of capital goods required by various industrial undertakings. 
Informatic.7' !'elating to the capital of ~  undertakings is not, however. 
readily available and the time and labour involved in the compilation of these 
figures W01'!.! scarcely be n~  with t.he results that are likely to be 
acheived. 

(b) Applications for import ?f ~  ~ ar; de.cided as and ~ n received 
and in scrut.inising tliese applicatIOns a dlstmctJon IS made only 1D respect of 
those n ~ ~  which expansion plans have been approved by Government·. 
In the case of lhese planned industries, licences are grant6d only if the tiro· 
posed undertaking fits into ~ approv;d plan of n ~  expansion. Other 
cases are considered on the baSIS of their general essent4alIty and the usefulness 
of ~  undertaking to the country's economy. -+ Answer to this qn ... ~  laid On the table, tbe qnesti6tuir being .. beent. 



• BBOllT lfOTICB QUBSTIOlf8 AND 'AN8WJI1UI .. 
sl.e ... ".1 .".u'''11 .. ",.,,", "J liu ..... g'iJltle" for impa,' af ~  Goo4B NlJ"w.G II, 

New 1>,-1,.."itol .... iM'IoA:i"118 co .. .... ~ ww. vlJl'imJa Ind ..... f.to ... before and (OJ"'.Augun 194.7 

Industry 

Iroll and Steel Indust;.y . 
Non· Ferrous Metal Iudu&t.ry 
Ilaohine Tool Ind\lftry . • 
Electrica I Pow"r )f""hinEll"V . 
Eleotrical Equipment . • . 
Automobile. 
Shipbuilding 
Road Building . 
Cotton ~  Ie Indu.trr 
Rayon 
Jute . 
Other 'J'extile . 
0 ~  Machinery 

Chemical Industry . 
Drugs aud Pharmaceuticals 
Paper aDd wood pulp 
Cement. 
I.-ther 
Cinema 
Soap 
Paiot 
Ceram"c . 
GlaaB Refractories . 
1lI_llaDoous Industries 

n~ n  . . 
~~  Oillnduat.y 
J&ing . . . 
Food & Drink Jodustry 
Aleobol . . . 
.RefriS8ration Bod Ice Plan,s 
8 ..... Machinery . . "tab lIIduatry . PI .... in Ind .... try . 
Aarinulture Implements 
Dairy MaclUnery. . 
l'ar1>ilizer Maobinery 

~ . 

NwnberlioeJlsed Numberli08ll88ll 
before August after August 

. 19'7 1947 

" a 
" :I 
7 
:I 
I 
I 

39 

lift ~ ~. ~ 

31 
1 
8 
8 
5 

" 11 
2 

" J5 
90 8 
:I 

6.5 
8 

lH 
3 

83 8 
9 
I 

20 3 
13 
J 

SHORT NOTICE QUESTIONS A~  A~ ~~ 

El{OBOAORMlIINT ON WBSTB:&N BoRDBR OF IUJUlIlGAN,J SUB-DIVISION IN 
ASSAM BY PAJOSTAN GOVERNMENT. ' 

Shrt BalIlDi Kumar Oh&udh1lri: (a) Will the Honourable the Prime M,inister 
bp pleased to state whether it. is a fact that the Government of Pakistan have 
encroached on the Western Boarder of Karimganj Sub-Division in Asf>am? 

(b) If so, what action has been takell by the Government of India to clear 
the encroachment; and to check their further progress? 

(0) Have Government received a.ny infonnation on t·he subject ~  from 
the Premier of Assam or the SeCl'ete.ry of the Karimganj Oongress Committee' 

fte Bonoarable Pandlt J&waharlal .ehr1l: (a) and (b). The Honouf!\ble 
M;ember is presumably referring to the boundary dispute betw,BIm Assam and 
Eut Bengal at Patharia Reserve Forest. We were informed by the Assam 
Governmen1; oil January ~ . forces lent by the )!last Bengal (Jovernmeut 
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imn trespassed into this forest which has been allotted to Assam by tf 
lladcli£fe Award and which is clearly shown within the territory of Assam jii 
~  map attached to the Award. We at onCe telegraphed tho PakistaIl Govern-
.ment asking them to withdraw their forees from this area and stated that failing 
withdrawal of the party, the Government of India may have to consider othcl 
action. We also suggested that until the boundary had been demarcat<.d by a 
Joint Survey ~ n consisting of the rel're"entati\'es of the two Govern-
ments Assam Government should be in undisturbed possession of this area 

.We have repeated the demand in a subsequent telegram dated F('bruary 2, 1946 
and are "'oiting for reply from the Goverl1T[J(,llt of Pakistan . 

. (c) No c0nununication on the subject has been rt'ceived from the Secre-
tary of the Karimganj Congress Committee. .' 

Shri Rohini. Kumar Chau4huri: Has the attention of the Honourable the 
Prime Minist<lr been drawn to the telegram, dated the 29th n ~  1948 from 
~  Secretary of the K9;rimganj Congress Committee which reads as follows: 

.... Pakistan ·GovC'rnment. encroached ahout 42 square miles border KariDlbran.l. Intervltnl'ed 
Assam Pl'emh'r th.is morning. ~  immediate inte",;ention.·' 

Has the Prime Minister received a copy of this telegram? 
'!'he Honourable Pandit Jawaharlal Nehru: As I have stated in my reply, 

I have not beeu ahle to irate the telegram which the Honourable Member 
has mentioned. The Honourable Member will remember that in the conrs<· 
of the last few days we have received some thousands of telegrams. III fact, 
.it lIas been difficult eVlln to sort all of them-so many thousands have come-
and it is. quite possible this telegram may have come. Anyhow the facts are ~ 

. given in my reply and we are fnn, ali\'e to the situat.ioll. We have received 
full report.s from the Premier and the Go,ernor of Assam. 

Shri Rohini Kumar Chaudhuri: Did the Honourable the Prime Minister 
ha,e any opportunity of di;;cllRsing this matter with the Governor of Assam 
during his recent visit to Delhi? 

The Honourable Pandit Jawaharlal Nehru: Yes, we had a full discuBsion 
with the Governor of Assam on this matter during his recent visit to Delhi. 

Shri'lillihir Lal Chattopadhyay: Is the Honourable thA Prime Minister 
aware of the fact that n ~  there have heen instances of trespass by Paki-
stan trdbp8 into the. Eastern frontier of BengaJ. 

The Honourable Pandit Jawaharlal Nehru: 80 far as I am aware. there ~ 
been no' ~  hy ~. I suppose my friend is referring to ~  ~ n 
border of Inilia. Th..,.e have of course lwen inst·fmN,g where armed poliee have-
trespassed into tbe t"rritorv of India. In fact, these minor incidents on the 
border occur from time to time on both sides and it is very difficult to keep a 
record of them. The House is aware of the fact that the boundaries hayti not 
been cJeartJ demarcated, with the result that it is very difficult to )3ay where 
they end, except fvith the a.id of survey ma.ps. 

Seth G<winddas: As far as these borilers arc concerned, was there no "uoh 
attank on t.he border of Jaisalmer anel what has happened to that attack? 

The Honourable Pandit Ja.wa.harlal Nehru: That is ,'mother question, I 
think. which my colleague the Defence Minister will deal with. We were f,alk· 
ing about the Eastern Pa\risffin, not t.he Jaisalmer horder. Thel'(' wtlS II raid 
on the n .~  side and it was repulsed. 

Shri Mihir Lal ~ .  May I know whether the Armed rol'ce'U'P 
still in possession 01 the t-erritorieA there? . . 

The Honourable Pandit Jawaharlal Nehru: In this csse,-Pat.&ria? ',:", 



• SHORT NOTICE QtESTIONS AND ANSWERS , 
PATHAN UAiDERS A1"UCK FROM PAKlS'fAN ON INDI.uJ BOllDER IN' JAIS.\LMF.ll STATI1I 

J(r;- Speaker: There is a Short Notice Question by Mr. Deshbandhu Gupta, 
I find he is not present. Will any other member put the question? 

I may read the question and the Honourable the DefenceM;inister may 
answer it. 

-(a) Will the Honourable ~  of Defence be pleased to state whetha 
the attention of Government has been drawn to the fact that a number at 

. villages near Jaisllimerwere attacked by Patban raiders from Paki"tan OD 

the 23rd Janua!'J' 1948? ~  
(b) If BO, what is the total number of casualties suffered: and the amouut 

of property looted'J . llt· 

(c) Why were the Government of India unable t& prevent the raid in time? 
(d) What steps are being taken by ~ n n  \9 prevent repetition of 

such incidents on the Jndo-Pakistan bordel'? " 
The Honourable Sardar Baldev SbIgh: (a) Yea. 
(b) Exact details are not available but it is understood that 3 villages were 

attacked resulting in the death of 31 persous and the looting and burning of 
136 houses_ 

(e) and (d), It is not in the puhlic. in,rerest to disclose this information. I 
might say, however, that it is not always possible to prellJ!nt minor raids acroSIi 
the hest guarded frontier in any country. but I should like to() assure the Hou';" 
'that Government are fully alive to their responsibilities in this regard alld 'in! 
taking all necessary precautions. 

Shri T. T. Kriahnamachari: Mav I ~  the Honourable the Defence Minister 
whether bis attention has ~n ~ n t-o nn information lIPP6llring in the 
newspapers today that t,be East Bengal G(wernment lire raising !I volunt-eec 
Army of 150,000 !lnd whether he can gh'e an assurance t-o- the RouRe that the 
position in ~  to the Inno-Pakistan frontier on the east is also adequately 
A ~  ~ t.hp Government of India, . 

The Honourable Sardar Baldev Singh: I hm'e ~ n that report. -1 nn~ 
sav whc,t-her it .is correct or not, hut as far IlS the Government of Ind!!l, is call-
ceined. we are taking every possible precaution for protecting the count!'Y_ 

Seth GovInddas: Have the (Jovernment received anv information with 
respect to the Jaisalmer raid from the Maharajah's ~~ n n . there. lind, 
if so, what have they said aB far .11.& that raid is concerned? 

The Honourable Bardar Baldev SlDgJi: The information that I hav6 given to 
.the House is from all ~~  sources_ It also includes information [rr.m t.he 

States Department_ 
Seth Govinddu: As far as the deaths are n ~n  the RO!ltHm,t.1 ,:If:,,''I..:;r 

hll.8 said that in persons hRv" died in that raid. M;a;v I know wh"ther any 
oompensation n~ paid by t,be .Taisnlmer State Government to ~ beresy"ed 
families? _ 

The Honourable Sarclar Baldev Singh: I have no information. 
Seth Govinddu: Will the Government move the Jll.isRlmer St.ate Govern. 

ment to see that adequate compensation is given toO the families of the persons 
who have died? 

'!'lie Houour&ble Sardar Baldev Singh: I ",ill make enquiries, Sir, but I am 
not sure whether the Jaiaalmer State Government will give any compensation. 

Shrl H.V. Xama,1h:What is the total ~  of the n ~n border, 
Sir, in the wp..st? ' 
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'l."Ile Honourable S&!d&r B&ldev Singh: 1 do not remember off-hand, ~ I 

Clan give the informatiun if my Hon:ourable friend will ask for it later. 

Shl'i H. V. Kamath: Is there any proposal to build fortifications' on the 
border? 

'!'he Honourable Sard&r Baldev Singh: The question as a whole is under 
examination and whatever precautions, whether by :oriification or otherwise, 
are necessary they will, I am sure, be taken into consideration. -

Shl'i. )[oha.n Lal Saklena: Has protest been lodged with the Pakistan Gov-
ernment with regard j;o this raid, and if so, have they given any explanation 
for that? 
The HOIIOUJl&bJ& Sardar Bald.ev Singh: We did make a protest to the 1>nki· • 

stan Government and I think the reply received from them ~  that they were 
making enquiries. 
Shri Kob&n Lal Sa.ksena: Do the Pakistan Uovernrnent admit the fa(·t th'lt 

that raid was made by the soldiel's and nationals of Pnkist-an? 

The Honourable Sardar Baldev Singh: J have no illformHtion. The;\' gay' 
that some people did go into Jaisalmer. 

SMi Kohan Lal BakIIena: Will the Government of India represeut t{) nhe 
Pakistan Go-vernment to make R thorough enquiry about the persona who mad>" 
that raid and also to see that the Pakistan Government gives them an n ~

taking that no such thing would be repeated in the future. 
The Honourable S/Iordar Baldev Singh: The matter is under negotiation wit.i·. 

the Pakistan Government and I do not know what ~  has heen - ~ . A~ 
soon as a. reply is received, I will inform my Honourable friend. 
Shri. M. Ana.nthasayanam Ayys.ngar: ~ .  r lmow ,,'het-he·,. t,he Ou\'frnrnent. 

has any information regMoing the number of rnioerR? 
The Honourable Sardar Baldev Singh: I am afraid thiB informntiofJ is nolo 

available. . 
Shri M. Ananthasayanam Ayyangar: ;May 1 know if any steps are being 

taken t,) raise a local militia or HOInl' Guard to protect these bOfcjer;; find to 
see that no such raids occur hereafter? 
The Honourable Sardar Baldev Singh! Those propo,qals are under consider· 

ation. 
The Honourable Pand.it Jawaharlal Nehru: May I add to the information 

given by the Defenee Minister? So far as we ~ . thes(' raids, especially 
t.his raid at Jaisalrner, waf< condnctefl hy certain tribal people caned Pavindaa • 
and ~ (loming from the tribal arefl anil AVRn aiile. They were not r£'!(ulnr 
soldien; nor were they norma] inhahitants of the border. At the present moment, 
a va<;t number of these Pavilldas and other tribal pPOple nre spread ont over 
Pakistan nrE'RS and it. seems t.hat the Pakhtnn Iluthorities Ilre not easilv. 
capable of cnntrolling-tl10m nn~  within even their territ{)ry. mu('h less 
their bordnr. So hI' as "'e know, II ftw hundl'''os of t.hese Pavindns ~n n  ilown 
across tbe ,Jai,almer horilc.·r. These people. as t·he HOllse wilT be aware, in 
the wint",,. n n ~. 0 ~  ll'lmbf:r of them. ~  Ollt, all over Tlli1ia, aoing 
some Pl,tty trade-money lending and sometimes misbehaving in extractinQ: 
money from people rmil RO on. Now thp.se reople ha.ve been pTE'vl'ntecl from 
coming to Inr1ifL ~ year. Tlwy Mvr heen con""ntratec1 in WeRt T'unjah Rnil 
may he in Sin,l anil thf:y hfl.V!' mishehaveo fl great denl 1111 oVl'r the plaef'. 
There haA been another bi/Zdiff .. rencf' in that· nOrHll1lly ~  people when they 
!lOme dc)wn frOlY! their summf'r ~ down to India in winwr, tht'" nTP de· 
priYGd of their weapons. Thi" time thf.'J havr not heen ,'eprived' of t,hpi) 
weapon", so thl\t they have ~ . their riflf.''' with thE!ITI Rnd it ~ efM!V for thpITI 
"itllthese ~ IlJld "'ith thf' genprnl di_order that prevails round about til 
make theRe raidR, ' 
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Seth Govinddas: My family' have migrated from Jaisalmer State and I 
have got relations also .there. From them 1 have received information t,hat 
out of the people who invaded Jaisalmer border there were certaill Pakit;t'lni 
soldiers belonging to the Pakistan Army. ~  I know whether the ,Jaisalmer 
Stat.e Government has written to the Government of India that some of the 
raiders were achlRl soldiers and there were not merely tribesmen? 

The Honourable Pandit .Tawaharlal lfehru: I am afraid J do not !mow. 

'1'he Honourable Sardar Baldev Singh: I too .~ got 110 information like 
that. ' ~  
Shri Kohan La! Sa.kSena: l\I"y I know whet·her'ihe raiders were ~ or 

tribesmen !lnd have the Indian Government written to the Pakistan Goveru-
ment that they are responsible for them or not? . 

The Honourable Sardar Baldev Singh: Of course, for all the mids that ~ 
place from Pakistan side, the' Pakistan Government must be responsible. 

Shri Kohan Lal Smena: Mav I know whether the Government of India 
have made an.v claim for comperisation and damages for the loss of life and 
goods suffered by those on the Indian border. 

The Honourable Pan.dlt .Tawaharl&lllehnl: Yes. Sir. We have made several 
claims in regnr<l to this {larticuhr matter and we arc still in corre<;pondeucf;. 
No particulai' claim has been put forward for compensation, but. we llRd prd' 
viousl." pointed on se ,,('rn I ~ that· we demand compensation whenever 
such a thing oecms. 

Seth Govillddas: Will t,he Government make ~  Sir. from the Jaisal-
mer Government and find out whethel' out of the raiders BOrne belong to thf' 
Pakistan Army? 

The Honourable Sarelar Baldev Singh: We are prepared to ~ enquiries 

Sbl'i B.amnarayan SlDgh: May. 1 know whether the raiders were drivel.) buck 
And whether they were pursued into the Pakistan territory and if ~  h(,w far? 
'l'b.e Honourable Sardar Baldev Singh: They were not-pursued. They were 

driven ont of Jfli;;alfllC'l' Rtot.e b.v JaisalmE'r Police, but 'they were not pursue.l 
into t,he Pakistan territor? 

Shrt RallUW'ayan Singh: Wh:\' not? 

Jt(r. Speaker: Order. order. 

Shri Rohini Kumar Ohaudhurl: Are the!'e nny ~  Hmongi't the raiders. 

The Honourable Sardar Baldev Singh: Not to our ~ n n  ImGwledge. 

Dr. B. Pattabhi Sit&ramayya: Mllv I enqllire if (lovemtneut a1'<' ~  ~

f\(',l "hmll the co-npm'otion of t.he l'r'ne-e of Jflisalmer State in this ~  

The Honourable Sardar Baldev Singh: Yes, Sir. 

-Shri •. Ananthasa.yanam Ayyangar: The TIonournhle the Prime ,\Iin;,ter 
lust now sHid thnt tIl!' raiders werE' there strewn 0""1' the entire Pr,wince of 

~ n and tl", Pakistan (lovernllwnt ~  feels lInable to cheek  the'll. ¥s.y 
I know what st"l)S afe being taken hy the P"kist.all Govemm<mt tD prevenj 
these· raiders and tlnw it hns ~  impossible for Jh"m? Is it n ~  an excuse 
or ~ it It ~  for them t.o dissociAte, these rai<iers along wit.h t.heil· own trooPb 
and to raid and caw;p a lot of inconvenience and hnrdship to the horder countries 
in the Indian Union? . 

The Honourable Pandlt Jawaharlal Nehru: I do not know if my IJonouruble 
~n  wants me t<) tdl him what Pakistan Oo\'o?rnment's policy ~  in regard to 

thIS. '.Ve can ll1al<e onr own ~ from snch information as we possess. 
Our pohcy nat.urally is t{l defend our fl'ontiers and to() repel any raid that occurs. 



MINIMtJM WAGES BILL-ootltd. 

Xl. Speaker: The House had passed the motion for consideration of ubI! 
Bill to provide for fixing minimum wages in certain employments as reporteu 
by the Select Committee. We will now proceed with the clause by clause 
conr.ideration of the Bill. 

Shri T. T. Xrislmamachari (Madras: General): Sir, I beg to ~  

"That in clause 2 of the Bill, for the words 'have been' wherever they occur, the wotda 
'may be' be 8ubstituted." 

Actually, Sir, these words have occurred six times in cla.use 2. The position 
realJy is that the time fact{)r has not been taken into account and' it may not 
be that this defiuition comes into operation only after the wages have ~n 

fixed but before that happens. Therefore I have suggested the words "may ti'e" 
which only removes the probability of a lacuna. Sir, I move. 

Mr, Speaker: Amendment moved: 
"That in clanse 2 of the Bill, for the worda 'have been' ",hel'ever they occur, the word. 

'may be' be Jiubstituted." 

The Honourable Shri .TagjivaD Ram (Ministel' for Labour): The yiew ot the 
draftsman and the Law Department is that "have heen" is more appropriate 
than "may be" and therefore, I do not accept this amendment. 

Shrt T.  T. Xri8hnam&Cibari: I have no  desire to prel!s the amendllJent und 
beg leave of the House to withdraw it. 
]][r. Speaker: Has the Honourable ;Member leave of the House to withdraw 

the a.mendment9 

The Bmendm"nt was by leave of the Assembly withdrawn. 
Shrt T.  T. Xrishnamachari: Sir, I move: 
"'That in part. (h) (i) of clau6e 2 of the ~ after the words 'major port' ~ the ' .... ord. 

'aily corporation est.nbHshed by an Ad of the Central .A ~  bf' insertkd." 

This ~ nwr"],,. a provision against any future contingency. Corporations ore 
now being brought into being by ~ of thig Legislature. and they ar0 all n ~  

the control of the (;"lltraJ G"<",,rnmE'llt. I fe"l that the .Dnmoc1aT Valley Cor· 
poration ana COIT,orations of thRt category should algo be bl'oughtinto the" Sl,ope 
of the definition of sub-clause (h). Sir, 1 move. 

]][r. Speaker: Amendment moved: 
"ThaL in part (b) (i) of clause 2 of the Bill, "ft.,,· the won\> 'maiOl' port', lh. word. 

'any (:orptn'afion ~ .  h;v an Ad of t.he Centra.l I..I(',gislature' bt>: ins(,lted.H • 

The Bonourable Shri .JagjiVan Bam: I accept it. 
Mr. Speaker: Tbe 'lu('stion is: 
"That in part IV) (i) of clause 2 ;,; t.he Bill. ~  t.h. won!. ~  port', the word. 

lany (,,orpol'llti()ll ~  hy an Act ,of the Cc-nt.ral lAc'!ip.lature' be n~ .  

The motion was adopted. 

Xr. Naziruddin Ahmad (W,·st. Bengal: Muslim): flir, I beg to moye: 
"That for the words 'appropria.te government' wherever they occnr in t,hc Bill; the wordB 

'appropriate Government! be fluhstitlltod." 

The word Government should begin wit.h a capital letter. 
Xl, Speaker: As regards 80me of his amendments of the nature he haa just 

sought t.o move. I think these are Rll matters of correct printing; further be 
is not moving an amendment to any particular dause. but it seems this is a 
suggestion t.o the prinkr in respect of all the clauses. I think his amendments 
are in the alternative either the 'G' should be capital at all placeR or it should 
be small at all places; it sh('uld not he small A at some and Capital A at other 
places. I think it may be left to the printer of the Bill. 
'(391\) 
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JIr. l{azirIld4in Ahmad: I tind BOme difficulty in a.ccepting straighta.\\'ayt.be 

fact that it; is all due to printing mistakes. If there is any, I shall be glad not 
:to preBs the amendment. The whole question depends on as to ho\\,' the ~  
stood in .the copy of the Bill which was signed by the Members of .tha . ~ 
Committee. If the signed copy is correct but the printed copy wrong, wen 
perhaps the amendment may not be necessary. But the soundness of this view 
~ doubtful. But jf the original copy is wrong, then at any rate the amendmextl; 

will be necessary. 
There is again the other question. I have foulld:Dte same mistake ill 32 

different ~  for which I have given notice. The question is whether the 
Bill thiLt is printed and circulated before the :Members is the ;Bill before us. 
If the House accepts the Bill as it is printed, I think Ihat the printer has no 
authority to interfere with what has been passed. :M.Y personal feeling, of 
course, is that I shall be guided entirely ~  your ruling ~  the ~ n  of th& 
House. 

Shri •. Anant.b.asayanam J.yyangar (MadrRs: General): His objection is to 
the Government being allowed to grow or contract as it likes. 

Mr. Speaker: What I propose to do. with reference to this is thie. l'nese 
amendments 1, 2 and '3 as also other amendments, in fact all his amendments. 
are all of that nature-, I would n&k the. draftwulIl to scrutinize these and correct 
the proofs RceOr(linlll:.. That is the onl.v eonrse possible. Otherwise what 
will happen is t,his: We will he spending onl' time o'<'er having a small 'G' 
or a small' A' and still the printer will print it with a big' A' or B big 'G'. 

Shri M. Ananthasayanam J.yyangar: On tha-t account the entire Bill will 
become inoperative. 

Mr. Speaker: I do appreciate his anxiet.v that the printing of the Bill should 
b.· a Vf-l'V aecnrnte ani! correct one. I t.hink t.hat disposes of nl! his umeno:l.-
111ents. 

Mr. Naziruddin Ahmad: :My amendments may be moved in one word. 

J(r. Speaker: The extract of these n ~ will go to the dnlttsm" n. ana 
the needful will be done in this matter. After all, it is not a matter of suo-
stance; it is a matter of putting correctly the draft. It is not a ~ n of n~  
changes in the BilL It is only a question of correcting the proofs properly. 
Unfortunately. the standard of printing has so nlUch deteriorat .. d of lat.e that, 
in spite of proof reading three or four times, there are mistakes; and incidentally, 
I may st-ate to the 'House that, that is one of the reasons wby it dOes not· become 
possible to circulate Bills or Select Committee reports earlier. There are 
delays !lnd n ~  in the Pr<'ss. However. that is II different matter. 
Thon I need not t.uke up an" amElndmAnts of the Honourable Member Mr. 
Naziruddin Ahmad. They are all disposed of by the 9 n~ made by mc. 

Mr. T. T. Xriahnamachari: Sir. 1 heg to mm'e: 
. "That in part.. (h) {ii) of clause 2' of the BUL the wOl'ds '01" und('l' anv ,c::chenH' of !iodal 
ullIuranr..e.' be added a.t the end." . -

As the clause stands at present tl1(, definition of ",ages would not include 
any contribution paid by the employer to any n ~ Fund or Provident, 
12 NOON Fund. Wr have in c.ontemplation now an employees in8urance 

fund. Tt is quite possihle that the Legislature might later on Ujl(ler-
take other schemes of social insurance in which oase there might be 

II definite liability. RO far A8 the (lmployer is concerned, to deduct a portion pf 
the wages as contribution t{) this fund besides paying a cont.ribution himself. 
The idea is that in the csse of any such fund coming into operation the posit.ion 
must. he reviewf\d. Sir, I move: 
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"That in part (h) (ii) of clause 2 of the Bill. the words \>r und;'r any. scheme of lIOoiai 

insurance' be added at the end." . 
'!'he Honourable Shri Jagjivan Ram: .Sir, I accept the amendment. 
Kr. Speaker: The question is: 
"That in part. (h) (ii) of clause 2 of tbe Bill. tbe words 'or un,lcr any schome of aocial 

-insurance' Le added at. the end." . 
The motion was adopted. 
lIr. Speaker.: The question is: 

"'That clause 2, as amended, st&nd part of the Bill." 
The motion was adopted. 
Shri It. Santi1a.uam (Madras: General): Sir, I move: 
"That in the Provi;., to sub-claus. (1) of clause 3 of tho Bill, f01' the word • where' the 

word. 'in which' be "ubstituted. " 
The word "where" does not seem to be very appropriate here. That is 

why I move this amendment. 
lIr. Spea1t&r: Amendment moved: 
"That in the Proviso to sub·clau.e (1) of c1anse 3 of tlle Bill, for the word 'whel'e' the 

words 'in which' be substituted." 
'l'he BOI101U'&ble Shri Jagjivan Ram: Sir, 1 haye 110 object;0!1 to the 

amendment. 
lIr. Speaker: The question is: 
"That in the Proviso to Bub·cla"se (1) of clause 3 of the Bill, for the word ·wher.' the 

words 'in .~  be substituted." 
The motion was adopted, 
Shri K, Santhanam: Sir, I move: 

"(i) l'bat in part (e) Of suli·c1IlUS". (2) of' clan.e 3 of tIle Bill, afle.· the word 'employ""a' 
where it occurs in line 3. the w'ords 'doing a minimum prescribed work' be inserted" j and 

"(ii) that to' part (0) of ~  (2) of c1au •• Z. of the lEll the following proviso he 
added s namely: 

'Provided that where an empio\ee is unable to do the prescI'lbed minimum work hv the 
f"ilure of the employer in any manner, the employee shaU De deemed to ha,·. done- tb, 
prescribed minimum work'. " 

This i. !1l1. important and substantial amendment which the ~  should 
cllrefully consider. As the clause st-ands, it is open to an employee who is 
engaged on pi,:ee-rate basis to g'1 to the employer's place and' do no work 
whatever and ;;till ~  R full day's wuges. I want. hlle ~  to be 
proteeted f<gainst either a go-slow movement 01' " meTt' sit,t,ing·in strike. 
According to the clami' as it. 8tanas. Government may fix a rate clf wnges on 
a ~  ~. Theyn;ay say that he must get for tl part.ioular day Ii 
minimum day's wages./" Tha,t is to prevent the employer from giving 2 or 3 
hours' wor\{ ~  tbl1t in the piece-rate he may get only a part of tIl<' minimum 
wages. Th'1t b [\ neeessary thing. But the employer also ~  ~ pro-
tected.. We should not go to the other extreme and say that whenever &0 em-
ployee COIlH'" and ~  in tl place the employer must be obliged to give a full 

~ wag{'s Jf the first part of my amendment st{)od as it is it migM happen 
that the employee would go to the factory and the employer may not give him 
work or fflcilitief; for worK, bnd therefore even if he sits for eight hOliTS he 
may not he nbJe t{) 'ao t-be minimum work. Therefore 1n the. seoond 
part of the amendment I have put in a Proviso which is very essential; 

~  it might give rise to geriOIlB ;>buses. All piece-rate people may e\nim 
Wit,hout <Join(! Bny minimum work II fun day's wages. In thiS wayt.he wbole 

n ~  may get jnt..., serious diRarder and disintegration, I therefore submit 
that the n~ n  ;;honld be carefully considered and accepted. Sir, I 
~ . 
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Mr. Speaker: Amendment moved: > 

'.'(it; 'l'hat in . ~ (e) of 8ub-cla.u8e(?) of clan •• 3 of the .niH. after the. word 'employee&' 

~  It occurs In ltne 3, the words 'domg a mlllUllUm pl"eS('!lhcd wo
rk' he .Iluert-ed";· Bud 

"(ii) th .. t to part (c) of suh-clau •• (2) of dan"" 3 o·f th" Sill' the
 following provi&O be 

added, namely: . 

'Provided th&t where an employee i. unahle to do the preorri
b"d minilllDJll .. ork bv tbe 

f .. ilura of the employer in any mannel", the emplo"... shall b
e d,'emed to have done the 

~  minimum work'." , ., 

TIle Kaaolll'able SIIJi hgjIvan Bam: Sir, m,l Honourable friend Mr. 

Santhanam'1\ amendment, as is evident from his speech, procee
ds on the blUlis 

that we ar-6 to deaJ with a dishonest lot of people. If that is the pres
umption 

I think pp.rts (a), -(b), (c), (d) should all go out. In piece-rate 
there is some 

guarantee that the ~  will do a certain piece of work and . then ·he 

will I;(et ~  .... a/;!es. But in time-work there is no guarantee; and if you p
ro-

cee\l on t.ha.t basis that the Ia.boureri" .6· d;Bhonest fenG", t.b.at ri
sk is greater in 

time-rate that. in piece-rate. What we envisage in.·this claus
e is that the 

labour:"}' who is workIng at piece-rate <)an be guaranteed a mini
mum wage per 

day or a partieul",r period that may be settled. i.e .. per weel, 
.)rper month, 

t-te. So the risk that is pointed out is involved in everything, 
and more 80 in' 

the time-rate. The man who ~ paid d&ily or we.ekly ~  come and sit and 

chat without doing anythin'g, and he may getbis wa",aes. So if we proceea QI1 
that assumption .all these cJauses should be deleted. Sir, I cannot accept 

t,he amendment,_ 

Prof. Slalbban La! SakHua (1:1. P.;. Gen"ral): Sir. I am really surprised 

at this amendment. Thp l'i1'eet of it. if accepted, will_ be to nn
llifythe whole 

clause. What. \\;\1 happen is that the employer w!ll SRY always 
tllRt the workel' 

has not. done OK preserihed minimum. The thin/;! ~ tbis; Wi' have to yj;;llnliS<' 

how things will work. At present it. is well known tba.t the emplo
yee haa no 

safeguard, pArticularly in the agricultural seaSOll. This Bill 
will give him 

some . ~. Rven now it wil! bever." diffi('ult. for him to know his right
s lind 

demand them .. 'l'hl'reforEl E'vEln if he does his full work there will
 be ryomplaints. 

n~  him lmd ~ n  action Ilnd other things. Our eXperil'llCe n . ~ iR 

that. where,-.·',-tlH'n' are rights given to laoom. ih" emplo:vers 
makE' standing 

~ and other onlel's and t,hen tell the ~ that they have fail.,d to do 

t.his and that. RJld so on. 
So if w!'put. in this pro\;sion t.h., net, result will he thnt· t'>VEln ~  n~ been 

given in ~ will not be available to him. At presertt the employee is prot,l'c
wd 

and not 1111' employet· who is already very stron!t. No emplo
yee getting one 

rupee or one-and-a-half rupees per day will go to Court and co
nt-est. If he 

goes slow hl3 will not get any n~ . I therefore think that Mr, Snuthltllam 's' 

81lXi(>ty is bAl!<ed on the theoretieal'bope that every employee 
will he "hIe t,(J 

daie·at HIe ~ of t·he. Act. That. will not .h:Il.IJpen. There should be It 

guamlltee and protection to the employee n~.  tQ the emploY(>l" Rnd no 

employ"''' can defent tllC' law b.v tUWl' lUt·thoda. ,1£ t]Jere are"g
q slow" tactic,. 

then an employer has. his rules and the disciplirial'Y comt". T
he most down-.. 

trodden T1,·ople. tU'e being given certain rights and Membel'!! sho
uld not be ot 

I.,h" opinion thllt thes\) n~ "re going to ~n  tbe purpose of tht" Act. 

Aftel' aU, I think the Bill hRS h"en verv carefullv (lrnfted Rnd e
·vl'rv effort: h!lll 

been made til IIE-e tbatthct'l' is no hnrdship to the employE'l'. Tb
eMinister bas 

pointed out thRt if Mr. Snnth>lnam's sngg£lstion is ndopted then it
 :!Umit apply 

to the other clauses too. Therefore, the anxiety -expre$,,,d ~ lIot n~  011 Rny 

expt'riilDcein working 1aoour . . ~ n . 

111'. :R&IIl'I1ddin Ahmad: 'r beg ro SIIP}lOrt this amendment. If. jg base.
d 011 

a ~  SOllntt ~ . 11\ f.w.t minimum VI'ages have been prescribed obvi01uily 

for a minimum kind of work. Merc·ssRurru.lce Qf ~  without 1;111 jlss;urnnl'e of 

work would be doing the·thing in 1\ haif-hearted·fashioD. There is
, a relat'on bet-

we('on pny fmd work Aud thnt. is what this simple nmendment see
ks t() titabliali. 
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Sir, rights ar:d obligations are mutual and reciprocal. In these circlllllstances the amendme'lt is a. very proper one. All that it seeks to do is that the wage-earner does lh, minimum prescribed piece of work. to elll'll the wage. Pres-cribed then' 'means prescrihed by Government. So Government will fix the minimum wages and also fix fr,e minimum amount of work. This should "0 hand in tand and I think the amendment would remove a real lacuna,. " 
Shri B. Das (Orissa: Geneml): I ~  the amendment moved by my friend ?Ill'. Santhanam. I was surprised and felt very much hurt when my Honourable frielld, the Minister of Labour cast suspicions at the employe..". l happen to I,,' " ,hare-hold,,!' of the Govtwnment of India and the Government of India happens to he the largest employer of ruilwa)" labour. The other day I 'was g1'st .. ful ,n heal' from !lfr. Shll.;tri that he believes the railway workmen are not. doing lntwh wol"k, and my Honourable friend. Prof. Saksena, \\'h) <harpens to contl'Ol one seet.ion of the trade union on railways-I think dIP O. & T. Hidway, now going to be abolished-also felt-iu his heart and agfee,l with IlH that l'Itil-Wll'y workmen are not doing sufficient work for the money thev earn. Why should we be tllollght of suspiciously when the labourer ""11 not do his cluty? It is true according to statistics of Government that railway laboul' is not ",·orkin.::t'nough. And how is the n ~n  going to compel that labour t-o worh more if he is going to be guided by his socialist leaders outside the trade lIn,"'1S who advise worKe,';; t{) go into their workshops and Hot work but toO folio\\' tllf'ir a,lvic" U' the,' tire assmcd b" this "bl66sed" Minimum 'wage. Act tlwt they will get t,:elr salaries in spite of sitting idle. I maintain. Sir, that something must be done tv gi,·c. the quid 1m' quo to the ~ . 
Yest-erdav T gaid that I did not t.hink this Bill would be workahle. ~  th" moment ~ ~  with ~ n  on douse 3. Mr. Santhanam point;; oui u lu{'una-·,a hili lacuna OW'r whieh (}II(' lllay pontlel'. I t.hink ruDny people her" till],. about the (;ntprprise of an iudmtl'ialist Rnd ltlugh as if he is a Shylock exh'ading bJoo(l hom '.fl(' worker,; 'But it iR !lot so. Tocby Ill] "f us (tre l11f'rnb0.rs-."f tlli,; lIo');;" ri'jlJ'eSenung a free India Nation. We are fachJ{i: the problem thnt the railwfiv workPl's HI'" not doing propel' work. They have multiplied their number.' 'fedmi"ai men who wefe workin!! lift hy themselves, require now 111Hh,s and these rtre now heing mad" to' lift ihe ehisel ~  th" hamnkr! Tb'se an: Oll t1andish ideR8 borrowed from west,em <'.ount-rles. I want the co·ope·rutinn or 1:he labour leaders in tllis House 80 that the Gov:e.rn. ment will not fail in their efforts· to industrialise. If there ~ been any falluri' nlJ OUTside, I think 't is the spirit of non-"o-0l'eration ofthr working claRs'" that has len 1:0 the failure of the ~  industries in India. 
I therefore 'trongly SUP;)Ol't the ~n n  of ~ frie!'d, Mr. SantlllHla:m, .and I do hope my labour friends and socialist friends III tIllS House. al1(l ou(.slde will give the quid pro quo to. t.}Je employer in this HOllse find c,utS1fl;". 
Shri •. Ananthasayanam Ayyangar: There is much force in the amend· ment moved bv yfr. Santhanam. Butl would like him t{) see and compare tbe provision i.l;de in Clause 17. 
The obi('c.t of the. Bill is that two kinds of wages are cont-emplat{lq and two otl,ers are "uuxiJilU'Y to them-
(a) time work nnd (b) pie"e work. 
So far as fime und piece wOl·ks. ure coneerned in sub-clause 2 of seetion S, they are provide,1 for by way of mini111um rates in clauses (a) and (b). Mini· mum rate o[ ~  for time work is in clause (II.) and the minimum rate of wages for ~  work is in clause (b) .. 
In case of piece ·work. that iH ten ~ .  01' ~n items (whkh n n ~  apiece), or a pal'ticular n ~  ilSsummg ~  ~ may ~  0. piece. the IJlinimum for such piece 'in each induat.ry IS prOVIded. In -like manner we 
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have so mun;r-rupeeB pel' hour, or aunas per hour, or week y: that is time work and it. is provided for in sub-clause ~ and piece wither bi quan-tity or nUlllbe,· i,' provided for iu .clause (b) .. The rates of are provided for. We will assume that one person is not 'able to do it. 'one hour is toe minimum for which the rate is fixed. and he works for less thau an hour is he to go empty-haudfd:' 'l'herefore some provisiou is made for a minimwn ~  far as time ~  is concerned. Likewise, we will have a whole piece, Jay 10 cubic f-eet whIch has to be turned out. Let us assume he iJ; able to do nine cubic feet and he has spent BOrne time over it. Is he to go empty-handed? Therefore the third clause, clause (c) refers to the minimum rate per time. 
If a pieqe of work consists of 10 eft. and R man does only 9 cft. it cannot be uleasure of piece but a measure of time. The man has spent sometime and he must be given the barest minimum. If a man is unable·to do a minimum piece of prescribed work a guaranteed time rate is fixed, or Ii guaranteed re-muneration according to time is fixed. You will find that advised Iv the word "rate" i, not \lbed .11 slIb-dalH.e (c). A n!inimllUl rate of remunerat-ton is fixed. not wages, in the case of employees employed on piece work for the purpose of securing ~ such employee II minimum rate of wages on a time work  basis. It is assumed in ~  (c) that he is unable to render the full piece. The piec'.' will n ~  be the minimum lor which a minimum rate will be fixed.' If he goes below that minimum shall he go empty-hallded? They say tha', u guaranteed time rate at least shall be fixed. which will be leS' than the I,it',-e work rate. Ii once again you say that it must be oBly in el1;';,,' he ,Ie"," It minimunt piece of work or the prescribed piece of work, that wOlI be begging .the question. 

Shri X. Santhanam: The Honourable Member's interpretation is not at all in eOllfOl'Ullty with the explanation given by the Honoura.ble Minister. 
Shri M. Ananthaaayanam 'Ayyangar: I have my mterpretation and the Honourable :\[inister has his. I should be glad to be corrected if I am wrong but nH·rely to quote the ~ n  against me is not enough and I will not be satisfICd. 
Clause 3 refers t{) the fixing of mininwm wages. As regards payment of wages what sllfegulil'ds have beell provid.ed ill the Bill to avoid either the worl,man slaei-f-l1iug or the employers refusing to pay? There are three kinds . of rate a.nd three distinct provisions by way of different <lla.uses--clauses 16. l7 81\(1 18. Clause 15 refers to wages  of worker who works for les\> then the norna.l workio!,' day: dause 16 refers t<l wages for two or more classes of work aud clause 1 i to minimum time rate wages for piece work. Clause 17 reads: 
"Where an employee. is emploYi'id on IJie{'(' work fur whidl rnlnill1mn tim(' rate and not a minimum piocp-rat. has been fixed pnder this Ad, the employer shall pay t<> such empJoyee wages at not less than the minimum time I'ate. n. ¥.: 

This is Ihe exact clause which my Honourable friend seeks to amend . .. Gnder thIS Act" means the previous provision under which this HlillImum time Tate is nxed. I shall.give a concrete inst-anee. 10 eft. msy be l.ne piece but the man  may do only \l eft. H takt's bim a certi/in amount of time and according to the time taken by him he shall be paid, tl,J0'igh q,e may not com-plete tht' pieee of work, 'rhe mall will not. go ~ n . . . >lnd he will be paid accordin" to the number of fioul'S he has put in, having regard to the number c,f ~  he has normally t{) work to complete the piece. 1£ a man attends his factory and spends sometinlf' he. is entitled to some rate, which is the minimum rate fixed: it is less than ':he ordinary time rate hut the minimum he· will be able to get. Tbat. I fenl is the object· of the Bill and this. n ~  will unfortunakh-go against that. Naturally all of US should be mterested ID seeing that a ~ who does not work ought not to be paid. This is not a penal act or code which tries to penalise the employer, who spends all his time alla. 
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energy and ~ n  an industry n~ n~ . It is ~ .  to his advantage nor 
to the advani.3ge of ~  C02llmuwty. QUite often It IS the workman that has 
t.o be safeguaruc<l . ~n~  the ~  who ~ ~  ~ n . H is for 
that. purpose that thIS minimum rate IS fixed. I beheve that this amendment 
wiil .not lS"rVt! tLat pury.,ose .. :\tIy Honourable friend, I would request, mi&ht 
consider the I:Hitrer agam or I would leave it to the House to decide. 

SlIli E. Santb&nam: Sir, I do not want to press my amendment. I beg 
leave of tha House t.o withdraw it. . 

:Mr. Speaker: HilS i'ht. Honourable Member leave of the House to withdraw 
the amendment? . . 

The amendment was, by lbilve of the Assembly, withdrawn, 
~ O. V. A ~ ~  General): Sir, my observation!! are confined 

to agriculture only. Yesterday a fear was expr(.'Ssed that the three year 1Jeriod 
referred to in the elnuse wul lead to delay and benefit 1io the agricllli.ural 
workers und"1 the Act win be postponed. I may say tha.t the provincial 
governments "ill rat.her jump at this legislation as it will enable them to act 
quickJy. As my Honourable friend Shri Subramaniam pointed out yesterday, 
the provincial gO'iernments life confronted a1'. every harvest with ~ trouble 
and deadlock and they have somehow to improvise a method to deal with it. 
This Bill sh.)ws them the ""ay and they will devise the machinery to settle these 
t!'oubles smovthly. 

::Again in fixing the mlIlimum wages the Honourable Labour Minister toJd 
us yesterday and also rightly laid stress on the point that if any industl':'v, agri· 
culture or otherwi&e is unable t.o pay eVe!l the minimum wages to the workel1l, 
it has .10 rigM tv exist and he was rightly applauded by the House for tbat, 
beca.use he enunciated a very wholesome principle. Taking the case of agticul· 
tore my Honourable friend Shri Bjghwa·nath Das, 6:l·Premier of Orissa, yesterday 
made a very impressive and, I may say, excellent speech. He spoke with a 
rich experience in agricultural problems and made several important n~. He 
said that most of the agricultural holdings are very small and it is a well known 
fact that they are uneconomic. I would request the Honourable Labour Minis-
ter to bear this in mind. We should insist on ~  wages to be paid to 
the agricultural WOl'irert;: they should also get their due. Here it is a question 
of not one uUller.dog but two under-dogs, perhaps one slightly better than the 
other. I me!l.n the small land-holder and the agricultural worker. In the 
absence of any legislation ,to liquidate all the uneconomic holdings and cOn-
solidate them into economic holdings, the position is rather difficult and this I 
think will be taken into consideration by the appropriate authorities while fixing 
minimum wages. I would even urge upon the Honourable Minister who has so 
much sympathy for the "grict1l.tural,labourers, a ~  that ~  bt:en neglected, 
ill-treated al.d ill-paid for ages, to take this fact lUte consideratIOn, and per-
suade the gowfnment to bring forward a. measure which will liquidlite a:I1 
IUleconmnic r.oJdings and which will enable such people who ha:ve econOIDlC 
holdings t.o pav not on1,y the minimmfl wages fixed but llvetl shghtly better 
w&ges.' The ~  ~  has removed the distinction between meIl- and 
women w;)rker" and in ,my opinion they have not cited sufficient reasons for 
that. 

Mr. Speaker: The HDnourable Member is going into the wider question of 
the prinCiples on which the minimum wages have to be fixed. l'hat is going 
much beyond the scope of the clause before the House now. We havp passed 
the conllideration stage of the Bill and are now concerned with clause 8, which 
seeks to lay down the procedure to fix minimum rates of wages. Will he. 
~  his remarks only to the provision ·of this clause instead of 
ff9irig into the general qUedon? ... 
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Ihri O. V. A1agesan: I submit. Sir. I had no intention of+going into 1lbe 
general question. What I wanted to say was that in case t.his distinction is 
removed women may not be able to find emplovtllent in certain classes of work 
lind it ',I'ilI be " hardship on them, 

Prof. Shibban Lal Sakaena: Although 'I do not ~ ~ move any Ilmend-
~  to t.his clause I want to draw the attention of the Ifonourable Minister to 

two things, In part (a) of sub-clause (1) of this clause a period of three years is 
prescribed for th(· appropriate governments to take action in the case of agricul-
tural occupations and a period of two years for otiH'rs. In the ~  of occupa-
tions which the Provincial Government may not notify under sectioll 27 two 
:,'ears will begiJ) from ~  date of the notification. I think that unle&s' the 
HDl101U'ilble Hinister moves the Provincial Governments in the matter no 
action rna" be taken for two vears. As I said I do not want to move anv amend-
ment.. I 'onlv wanl to dra';' the Honourable Minister's attention to" the fact 
that he has ;ivln too wide a latitude to the l'rovincial Governnwnts, r wish 
)'0 Iwi! giwll' not more than six months' time. because tlungs al"e already ever-
due and two 01' thl'eC years' period is I think an unconscionably long time. 

Again, ill J,art (b) of sub-clause (1) of this cl&use the ~  given for re-
viewing thf' rates is flY<' ,,'eDrs, I think that il; too beg an n ~  I have not 
proposed n.~. amendment. but I hope the Honourable Minister will by his 
energy milk" the Provincial Governments act more quickly in this mntter, 
Yesterday we heard the speech of the e.x-Pciemer of Orissa, If thm-" are any 
other friends of that nature they might take a very long time. I hope t,he 
Honomable Minister will see that his noble work is not, mdlified in that manner. 
I hope that although he has given a wide latitude of ~  three years under 
part (a) of ihis sub-clause he will see that the thing is done quickly. 

'l'he Konolll'able SlIri JagjiV&J1 Ram: Sir. I did not expect that <In part (c) 
of sub-clause 2 of this clause there would be so much discussion. The principle 
in that !>a!'t of t,he sub-clause layb dowll that even for the workers who are 
Jlngllged iu piece work some remuneration may be gurapteed on a Lime scale 
basis. It Dlay be said that some piece workers, if they do a specified pie-ee of 
work. get ~  3 or Us. 4 per day. But when we calculate we find that. they 
get. the Rs, 3 or 4 after they work for. say. 12 or 13 hours, The intention of 
this part of the sub·clause is that the piece rates maS be so fixed as to conform 
to the minimum time rate. Therefore I do not find any difficulty in that. I. 
of all n~. have always been insisting that the labour leaders should make 
the workers realize their duties and responsibilities and not only their rights. 
I for one always maintain that the workers should conscienti"ously do their 
work. 

My friend ]\'11, B. Das is always after Genev!!> or Washington in all question 
he brings- cS if the measures that th" Govemmentoi India bring are copied 
on the ~ of the measures in "'estern countries. "We certainly do so in som.., 
cases where we find that those measures are beneficial to this country. But 
certainly WI< no not copy them blankly. In this provision there is n ~ n  whicb 
hns been copied from the Western COlllltrit'S. He hrought the QuestIOn of the 
railwavrnen ,Hal others, That question was not at all relevant. to sub-clans,' 
(3). III the r"ilway most of the employees are not on pieC3 rates but aI''' on 
time scale, So the analogy was quite u:relevant. Anyway this provision if' 
quite a neoessary one. 

The point that bas heen raised by my ~n  Mr.. Shibban Lal SaksenH 
t1eset've.g consideration. I may state for the mformation of the House that all 
the Provincial Governments lire anxiom; to put this Bm into execution 0;; soon 
WI possible. Only recently I had a conferen(le ~  the ~n  Labour ~  
ters at wbichthif Bill was considered. apart from tJ,e 0P1WODS that we receIved 
from the Provincial Govemment-s when the Bill was circulated. All theM 
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MinIsters eXllrersed their anxiety that the passage of this Bill should be expedit-
ed. About Orissa I may saithis. Of all the Ministers that were present, the 
Labour Minister of Orissa WIIS most anxious in this matter because Orissa to-
'day is facing Dlore trouble in agricultural labour-even more acut.e than what 
they are facing in Madras. These are the two Provinces where the questwn of 
agricultural labourers has assumed a very acute form. I am sure the Provincial 
Government!< wilt take up this question as soon as the Bill is passed iI,to an 
Act. 

A~ regards the question of revision, a period of five years has been fixed. 
But that. is ouly the maximum period. It is open to the ProvipciaI GOvem-
ments to review the position when they find that there has been either a steep 
fall or a ste,,!, rise in the cost of living. It is open to them to revise the wagel 
even after. 3 pr-riod of six or three months. As I said, five year. is only the 
maximum peJ'ioa. 

I hope ~ clause will be passed UIIllIlimously. 
Mr. Speaker: , The question is: 

"That ciauae 3, lUI amended, st.and part of the Bill." 
The motivn was ·adopted. 
Clause 3 as amended was added to the lIi1l. 
Clauses 4 to 18 were added to the Bill. 
Sbli '1'. '1'. ltriaI1D&JD.aChari: I move: 

"That in part (e) of sub-clause (2) of clause 19 of the Bill, the wo .. d. 'or a. he may de ... 
necessary for carrying Dul the pUTPOseS .of this Act' be omitted." 

Sir, the l-'.!lticular sub-clause reads like. this: 
"Subject to any ~  ma,i .. in this behalf, an Inspector may, within the ~  limit,. 

for which he is appointed : .... exercisf! such (other powers ~ may be ~n  or a8 
he may deem nece ...... y for carrying out the pur»",,"s of thi. Act." 

The discretion in regard to deciding what nre the powers necessary for carry-
ing out the purposes of this Act is ~ n ~  in ~  Govt. n ~ or PI'O-
vineial as the case mny be but It IS also bemg given to the IUSPt'ctOl' 
in part (e) of: sub-dause (2). I think that must have been due to a mistalre. 
Surelv all iu':pector cannot be l>ermitted to go beyond what is prescr:bed by the 
l'Ules: Probably tbe Honourable Minister would be willing to ~  this amend· 
ment. 

Mr. Speaker: Amendment moved: 
"That in part (e) of l!tlb-clau •• (2) of ell.nlle 19 of the Bill. the words 'or as h. may deem 

nec .. sary for c .. rrying out the purposes of thi. Act' be omitted." 
The Honourable Shri .Jagjivan ..am: [accept the amendment. 
Mr. spe.r: The question is: 
"That in part . ~  of lub·cla""" (2) of ~ 19 of; the lIil!, tho.,words 'or as h. m .. y de ... 

nee_ry for carrylng out the purp.,.... of lh,. Act be omltted.-
The motion was adopted. 
Mr. Speaker: 'fhe question is: 
"That clause 19,- a. amended, stand part "f tbeBiII." 
The motiJD was adopted. 

~  19, IlS amended, was added to the Bill. 
,Clause 20 was added t,o the Bill. 
Shri '1'. '1'. JtrWID&1DlChrl: I move: 

"Tllat in 8ub·clauae (1) of clanse 21 of the Bill, before the .. ord ,amollnt', the word 
'aB"'ept.' be inartad!' . 
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• 11 the Chair .l!.el.'lnits and if the (J-ovel"\lDent is also agreeable. I would tiki! l.O 

mo ve tliat tlit; words "per head" ILl. the end should be deleted; because It. 11; 

& qu"stlon 01 dealing WIW aggrega.te wages ot a uumb"r 01 poop!e. lt sllouid 
tIlerelOre run ., t&l liILIles th" bggregate 1WJ0unt. ot IIUeD. e)lcep". 

lIr. Speaker: Amendment moved:, 
"That in 8ub-cl&use (1) of clause 21 of the Bill, before the word 'amount', ~  .. Drd 

'aggreg .. ~  ge wsoned, anll tile woras 'per llead' at lone end be omit.ted." 
The Honourable Sllri Jaaliv&Il Bam: 1 accept. j;he amendment __ _ 
lIr. Speaker: The question is: 

'·Th .. t in sub-c1aWle (1) of ell.use 21 of tho Bill, bofore t.he word 'amount', tho: word 
~  "" w •• rwd, and tllo words 'per llead' at the cnd IJe omitted." 

1'h" moti.,m was adopted. 
lIr. !opeater: The question is: 
"That clause 21, as amended. stand part of th. Bill." 
The motion wa. adopted. 
Claube 21 •. as ameuded. was added to the Bill. 
Sbri K. Santha.Jlam: It has been poiij,ted out to me that while the amend· 

meut 18 qUIte acceptable, it may better be illcorporated t.s lIub·o1a.use (11, IIDd 
&0 With your f'ernllSSIOU, !:lu, 1 moye: 

~ n cla;"" 22, for sub-clause ~ . main portion-the following be substituted; 
'Any employer who pays to an employee Ie .. than tho mwllllum rates of Wa&OII liud for 

that employee's class of work 01' due w l1un under 1Jl. proVl8lOll& 01 t.Iua Acl, 
or inIrwg.. ..ny order or rUle. made under &ect.wn 13 ot uua A ~ llIla.U be 
p\W.l&.Il&lUe Wl'Wl n 0 ~n  ot elt.b.er descnptlon for a t.erm. wruch mal ex1.e:Dd 
to su;: montl1B or ~  tin. Wllleb may extend to live bundred rupeoa or wlloh 
'bot.b,'.". 

Ulause 1" was irlBarted in the Sele.ct Committee but they did not;' carry out 
the oollBequential amendmeuts ill the latter ~  IIoDd as J;Ile clause 8t.llDt18 
now tile peually is OIllY tor illttwgillg the nght, ~ clause lIS prOVides ~. 
nery tor iixmg hOUlS and tor payment. for days of rest, IIoDd otller matters. lu 
these ~  e.iso the emplOyee reqUIres proteotion and it. is to fill up ~ 
1aoune. that I have moved thIs amendment. 

lIr. Speaker: There seems to be some confusion. 
SlIri X. SanthanaJr. 'rhe proviso stlIDds as it is_ I have not altered the 

proV18o. 
1Ir. Speaker: Then I shall illcDrporate ill the IIIllehdment the provis,p also. 

Amendment moved: 
"That for Bub-clause (1) of clause 22 of the Bill, the following be sub$tnted ; 

• (1) Any employer who pays to .. n employee I ... than the IDinimum rates of wagee lixbd 
for that employee'. cl.... of work, 01' due to hinl under the proviaioDa of _ 
Act, or infringes any order or rules made under Section 13, of t.hia Act. 
aball be punlahable with imprisonment of either ~ n for s term which -7 
ext.eDd to su months, or with fine which mayutend to five hundred !'UP'*> or 
with both; 

Provided that in ~ any fine for an offence under thia sub-section, the Coan 
aball ta.ke into couslder .. tion the amount of 8I1y compeuaation a.1read,y awarded 
against !.he &CCWled in any proceedings ta.ken under section 20'." 

Mr. l(Uiruddln Ahmed: Sir, there is one inaccuracy in this amendment 
which I would like to point out. There it; the expression "section 13 of this 
Act." The words "of this Act" are not necessary because under the sezuaal 
clauses Act "section 18" means "section III of this Act." These .words should 

, be omitted. 
:Mr. Speaker: Yee, the words "of this Act" may be deleted from the 

amendment as I have placed it before the Houae. 
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1'Ile lIonourable Shri Jagjivan .Bam: Sir. 1 aooept thtl ameuiliutlnt, 
SJuI II. Anantbasayanam Ayyugar: Sir. I st:ll think one smail aIlleud 

lUent ~ n.,<.:esH.I1'Y. 1 should like to say .that we shol,l.ld add the words "amQunt 
due to him·' and say at the beginning "either the IDhirOlUID rates of wages fixed 
or the amount due to him". 

SJIli K. Sant.hanam: That WIiS given me by the official draftsman. 
Shri II. Anantha&ayanam AYY/lDiar: He is wrong. What is the use of 

quotmg tntl oilicial drart6lllan ( As It stands. there iJ; a lacuna regul'Cling the 
"amount due to him". That is a lacuna and what is the good of not admitting 
itt The employer may give the correct rate but in calculating might give 
the wrong amount due. Sothtl reference to the amount should btl there. 

lIIr. Speaker: 1 believe the Honourable Minister is willing to accept this, 
The Honourable 8hri Jagjivan Bam: Yes Sir. 
Mr. Speaker: I hope there will be no turther amendments. 
'l'he questiol> is: 

"That for sub·clause (1) of clau"" 22 of the Bill, the following be 8ubo.ltuted ; 
'(1) Any employer who pays to an employee Ie .. than the minimum ","te. of wag •• fixed 

for that employee·. class 01 work, or I ... than tho "DIOUn! due 1.0 hUD under ~ . 
provisioua of LhU. Act, or infringes any order 01' ~  made under Sc.cLlon 13, 
shall be punishable with lmprisonment of either ~ .  fol' a term which may 
extend to six months, 01' wIth fine which may extend to fhe hundred rupees, or 
with both; 

Provided that in imposing any fine lor an ollence under ih;' suu-section. the Cou.t 
Jiliall take into coll81del'at·ion lohe amount of ilDY ~ n already ",warded 
ag&inst the accused in any proceedings taken WideI' sect.ion 20'." 

The lllotioil WliS adopted. 
Mr. SpeA!t&r: The question is: 
"That ~ 22. as amended, ~ .  "aft ot the HilL" 
The mol1ion was adopted, • 
Clause 2:!. as amended. was added to the Bill. 
Kazi Syed Karimuddin lC. 1'. and lie.rar: MWllirn) Sir, 1 move: 
"That for clause 23 of the Bill, the following be substituted; . . 

'23. Where any employer ill ~  witll au. ollence .. ~  thl8 Act, be .hall be 
entitled 1.0 prove that h. ball used due dlbgence to enforce the executIOn of tillS 
Act and on such proof o •• h..Il be acqoitted'." 

.1"01' prosecuting the employer uuder elause 22, there are three cond:tions laid 
down. Eirstly, that a cOID£lalllt is lle<.:essary and seoollgly sanction i8 necessary 
and thirdly the complaint should be instituted within six montihs from the date 
of the commie,ioll of the offence. Clause:l3 lays down that if the employer i, 
prosecuted and if ',he charge i. proved agai.nst him, he has a right to make 
an application and to lodge a complaint that somebody else and not he is the 
real offender and on his complaint the other man will be prosecuted. 1'hiJ; 
principle is very unsound. The Government lays down these three conditions 

. to prosecute the employer but there is absolutely no condition for the employer 
to prosecute anybody else that he wants to prosecute. The employer. if he 
,has. any hireling can lodge a complaint against him. and the latter can come to 
eourt and say that he admits the ofienee. In this way the employer evades 
himself by putting up a scapegoat. Secondly the prosecutions can be vexatious 
aIt!o. 1£ the employer is a richman and wants to evade the responsibility and 

·,:Mmts to prosecute another mnn. under this clause he. is entitled to prosecuLe 
and examine witnesses. I rea,lly do not understand a,s to why tWs duty of 
prosecution ~  not be shoulaered by the Government, Before aproseeution 
is launched against an employer. there should be investigation, the investigating 

. offiuershould try to find out M to who is the real culprit. the plea of the mn-
ployer that somebody else and not he is the culprit should be examin· 

1 1'. H. cd and the Government should take the responsibility of prosecuting 
, the employer or an,vbody else. Instead of this, thepoUey.(Ii drift 

. and' the policy of saving the employer. is embodied in clause 28. It willbejllRt 
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'like this, Sir. If a man is prosecuted of murder, he could come tp court; and say 
that somebody.else auu n ~ he ~ respollaible for this murder and the prosf'-cutiol1 
should allow hun to examme wltnel!Ses against the other man and if he is con· 

~  ~ n he is free;. if.he is not convioted, then the trial should go on. My 
!;UbmlSSlon therefore, 811', IS that a very unsound principle of law is ~  in 
Clause 23 and I trust that my amendment will be accepted. 

Kr. Speaker ~ Amendment moved: 
"That for clause 23 of the. Bill, the followinl: he suhstituted :. \':; 

'23. ~  any employer is charged witI. an offence ~ . Act. he ,hall be 
entItled to prove. that he has a.ed due rlili!(encp t<> ~  the execution of this 
Act and on sneh proof he shall he acquitted'... )., 

I should like. to know. first of all. what the n ~ Minist.er has to sltV. 
rhf'reaft.er, otber ~  may speak. • 

The HoDourahle Shri lagliVill Bam: I am not going to accept this amend· 
1lent, Sir. .' 

Kr. 1Iasiruddin Ahmad: Sir. I rise to support the amendment. III fact. 
rhl' ~  l<eems to have heen inserted for the first time during the Relect Com· 
'nitte,· ,tage Rna it seems that accepting its principle. evellit<l drafh;m"nshi:' 
I"" ])ot bf'en ca.refull, n~ . It ha<; certain loopholes. FiJ'$;t of all. it i" 
initially unsonnd. The Bill has provided certain n ~ in prosecuting 

~  unrler the Bill. In fnd. there is the conditiou that a public servant 
'oUlplains und " pnolic servant gives H sane-tion, anrl '£hen t,here is 1\ ppriod o( 
limitation. These RRfegll>1rds to f\ large extent afford a reasonable t,nsis for ~ 
rrosecnfon And. as has heen pointed out hy Mr. Kazi Karimllddin. that thF. 
IlTosecution bv the Puhlio Prosecutor or bv the Police or the Government, n n~  
rHirtle,s in ~ prosecution. But now, as 'soon 8S a man ~ prosecuted. after ow·' 
ellqnirv, and what, is very important. when the eRSf' is proved 8RSinst him, whe" 
his guilt reasonably estahlished. then he is given the r:ght of pure-hasing his immu-
,lity bv unding- out a suitable Scape-goat. It. may be that he prosecutes un innoCf'r-t 
nan ~ .  and if the scape-gou t, agrees to undertake the responsibility of ad .. 
nitting the offence. the scape.goat get" convicted. If the offenders' first vie· 
tims ill. acquitteJ. Clause 2B ~ not debar t·he offender in danger fromchanginl! 
'Cf'lle and prosecut.ing yet another man. He will say: "Th" mall who h 
lCqllitted ie not the real ~  but I now think somebody ~  is." 
rhe amendmpnt however kE'ep" the spirit of the Clause an.d prevenh 
the above abuses. The whole Clause is hased upon an unsound 
orinciple. There ~ no reason why there should be so ~  ~ n  
;0 protect an employer who has. prima facie, committed nn offence. ~  ~  gIven 
mt yest.erday in snpport of this Clause that f\ man who can prove ius mnocf';nc<' 
:oust be acquitted and it is supposed that this Clause 23 for the. first h:ne 
;ives him ~  opportnnit,y. But I submit that it is well known that Irrespective 
)f clause 23 a mlln who is innocent. ~ n  whom thf1 case has not been proved 
vith reaaonahle certainty, goes scot free. Olause 23 is ~ unnecessa.ry Md 
mischievous. It may be due to an undue anxiety to save an mnocent man but 
t ma.y let olf a gniity man and. convict an innocent man. Again .thf're are the 
Imcertaintie;: of slll'n a procedure. It will lead to,o;{'..orrul.'t practices and en· 
30urage the securing of conviction ~  men who are really mnooent but who 'ml,'! 
~  n willing party in the prosecution. In the n ~  I.beg to ~  
that if the clause is to be retained, it Mould not be retamed 111 the en9tm:;! 
form hut in the amended form SA proposed by Mr. Kl1.Zi KariO'luddin: ". 

Dr. B. Pattabhi Sitaramayya (Madras: General): Mr. Speaker, Sir, 1 
~  like to SIIY a few words in Rupport cf the amendment before the, ':S;ouse. 
Refore I do 80 T must ('xplain my own position. because I was'a signatt)I'Y tt) t,h0 
Report of the Select Committee. The Select Committee sittings of this Hollse 
are AO timfll1 that thev invnriablv collide with thl' .itting-s of anothf'r CommiUe;· 
which eXMtl;?sitll in' the same ·:hours. I do noti say that r was not r\resent. Itt 
the timp nt whidl thisclRuse was passed. I have st VR/(ne rf>('ollection thAt T 
was present. I allowed the 'things to plloSS, llosSloly through inAdvertence, and :i'll 
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the Select Committee things are done in such a hurry and we have the dis 
advantage of the .Honourable Minister not being present at the first two sittings. 
I believe, and I am apt to maie a confusion between one Select Committee alld 
another because we are called up to so many Select Committees in such quick 
8uccession,-that I cannot exactly say how guilty I am or whether I am guiltless. 
Be that as it may, even if I were guilty, 1 would like to make amends for thh 
now in the House. 

Sir, t.his C'lause is an undersirable clause. It reminds me of the long years 
':bat I have spmt in jail in which I found always about 800 people ,--old , with· 
.. red, wisened, emitting a musty and semi cadaverous odour, handling a small 
broom and trying to move it this side and that side, within a range of 
6 inehes and spending their morning hours from 7 to 8 on this work. Who are these 
gentlemen, I said, and I beg-an to put mvself into communication with them 
and asked them who they were. Thev said, "Sir, we are only innocent people. 
We have been sent hv our Pawl hecause our Patel is in the hahit of mRking 
illicit liquor. After Prohibition has been introduced almost everybody addicted 
to drink is making illicit liquor hut. they have got certain men of my type. I 
have no wife or children and to me t,his is a better abode than mv little hut and 
here mv {ooll ~ ensured." And in the Vellore iail, ont of s' population of 
200.000 people there is invariably a strength of ROO to MO prohihition n ~. 
TheRe upopl" C0me very hand" to the Patels. The Patels mltke nota of monev 
by hailinll' pats of Iinnor Itnd then the.v use these people BS their ~. nnd il 
a vi11all'e Patel can do that. how much more CAn an emplover who can commnntl 
enormOllS sum" of monf'V not do t.he same? Besides. if we ~  IlO ani! nllt 
this instrument into his hands, thinlls wOllld he somewhat awkward. The oth .. r 
dav. Sir. if I mav Ollote the example in regard to the Commerce Dppal'lmf'nt. 
the Hononrqhle Minist.er for Commerce was so Wl\ceful as to withdraw. Clause 
10 of that Bill. Which was of a similar type and I hope the Labonr Minist .. r 
slso will be pleased to withdraw this Clause. 
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Knowlege Consent or 1.. ,-",' offence.!. ..rolf ,,..,ol IS Ii! ,,' 

~ ..  -l- yi IS A ~ ~  ,-",'.;; A ltS ,.4! 1.. Connivcanee 
,. ~ '.tJ.." ~ &.$ ~ 0.. ~ Ii! LJ'6'> "xlJ3){ ,-",' P.-t! ~  ~ #!!!! .,;.,s 
Ior""l' - .2-::t- $ ){ ..r' ,'-I ~ Is' ~  ""Lot- # duediligeooo IS 



IOlrUlIiU W!t;1iS tiLL 411 

&S A L.1W ~ - ..e 4S ~ ~ ~ .J. i..J"f &S - l.t&> ,s ~  oJtf ~ .J. i..J"f 1-
.; ... ,s I&>I ,s ,.:},; ot' ... ~ ~  ~ 0 A ~ lI/J .JJ ,-tar ,4 ~ ~ ~ 
IS *.;,.. ~ ... .. ~ x...r&>f i..J"I ~ i..J"1 -.:fit! - A ...A.t '-'II ., 
~ ,A W+i ~  ~ ~ "I ...,..US ~ ~  J,I ,s L.1"I "I r,.. ,us -? 
&S r u,,s ~ ~ Y-ll ~ ~ ~ ~ 1.. ='-1 ~ ~ .J.,s ~  = .... t.-

- A ~ ..,.-u.....,x.:b... ~. . x employer u..f 
Pandit BalkrIahna Sha.rma (U. P.: General): Mr. Speaker, mayI,on apoint, 

of information know, Sir, how the Honourable Member has been rather clever 
enough to impute into the clause which he is saying for instanoe, 'my reading 
of the clause i" that it does not place any burden on the employer. It on'y 
gives him an opportunity'. 

JIr. Speaker: The Honourable Member may argue the point later. 

~  ~  - ~ ~ utl!,s d',,. ... , i..J'" ~ : ,s,'+! ...,..,&> M ~ 

. .. ~ ...s&> ~  .t,!,s:..;; &S ~ A  ~.  1..,s ~ U'".. dock .",1,s 
~  ., IS A ~..  ~  W 1';.1-0 ~  ~ IS r u,,s . ~ ~ LJlIo'" ~ 
duetdiligence,...,.. .,1... 1.. i..J'" x ~ ~ -.! ,US ~ " IS ,,s 
oW,.. ..sf'! x u4! 0;;-4'. A 4S 4S Jl-t..1 IW ~ in the execution of tho Aot 
- .!! l.\S' 1'* d i..J"r IS ,,s ~  "I ,,s ~ ,s ~ ,,...,&> ...s...s ., IS .!! 4S '-l&> 

~ ~ . .. 1.. c."ti... Jaq. 1.. ~ U-.lI ,) ~ ~  JI'PA ! ...,,1.# ~ 
.; A ~ l.\S' .l.f),s..rS ,sl ~ ~ i..J"1 IS 4S .J. '-"" • .! .. ~ =4 
t.x..,,,-'-I ~ . .!! t.x..) SUbstitute ~  ~ ~ I.. ... r .,!.l..t 1.. ~ '-"" 
..:.JI.::.. x ~ ~ -.!! ~ ~ ~ ~ ~ ',..,&> ~ . ~ 1.. i..J"I"I .!! 

- .!! u,. ~ V"'" ~ .  oivilized..#-..rS t....J - .!! ~ r&>l.!;.sfl ", 

~  ~ ... rl ..rS employer .. ~ ~  ~ x u4! ~ 
1''''''''' .,,s ~ ~  -,.. bI8 tI»' ..; '-"" IS .!! lr.<.. ,.. <.If'l ~.  ,,s 
A ,sl &S A lr.<.. ,.. ~ ~ ..... "... . ~ - ,.. rUS .:. ~ J..t r, .!!'T ~ 

- .!! 4S ~ J. ~ ,.* ~ IS r ~ 4.1 " . . ~ '-l&> ,s oharge ~ ..:.JIIlJO ,s 
,,s L....!I B,sl,,1 - r c.'I+ 'JSi ,s B 1.. ,s discharge ,s A .; • .! lP J... B ~ 
,,' ..s"lt-,s ~ ~ IS * .~ r, IS It"" ~ .......n-" i..J"I . ~ ~ ,s C .; 
rUS ~ i..J"r ,s .~ i..J"f ~ 1.#1 ~ Is',.,.".... J-otl IS .fo,s ~ ~ .. 

- .!! ~ ~ x,I 1.. employer 

J-l.. ~ rr,...; ~ 4)'- ...,.., IS r u,,s ~ ~ ~ ~ .  ~ ~ 
l>"4'1 ~ ~ rr W&> '"r4 IS .!! ~ WI J,J Is' employer i..J"f ~ 0 .!! ~ 
-.!! lr.<.. ,.. ,US.:. J""').) * .... ,s ~ ,S ...r&>T Cl'-l.I .. ... . . . ~ 
I..S.J .. Q ~ I.J - .t,.. . ~ 1.. ~  i..J"I - . ~ ,s """ ,s ... &> rli I( i..J"f "I 
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[ .),ltt '-""tl ~ .~  

~ ,,s ~ .; ..s'"olr ~ J.,.I .JJ 1.. ~ .; 'ri .".., til t..s ~ .d ~ ~ 
¥, &S ~ .. .~ t...S)}'" l.t ...;,.... ~ ~ 1.. wo) uJ .! w:.. til .W ~ * 
.! .~ ~  l.t ~ . . ~ .! t..s ~ r*.d ..,..1 &S ,,s ~  
that he has used due diligence to inforoo the exclusion of this Act. 
and that the other person committed -the offence with out his 

knowledge consent a.nd connivance· "til disoharge ~ ¥ ~ l..,s '-.!I " 
... . . ~ ..; .,d.'J<l 1;- ,s tAo! ~ .! w:.. til ~ .ut 4- * .; ~ i...C.!1 ~ 

- .}tIl 1.. IJ"! 
- ~ uK 1.. Public mora.ls "I Public police ~ '-.!I 

(Engli8h translation of the ab(1)6 .psech.) 
Pandit 'l'hakurDas Bhargava (East Punjab: General): Sir, I am a mazed to 

see the sectiDr 23. I object to the view point taken here with reference to thf' 
t€rm 'employer'. It means as if in a criminal case you suggest to a person to 
offer an innocent man as a criminal. As' far as I think. the section exceeds th.> 
limit of the provision of even the Indian Penal Code. If a person is innocent and 
tr) prove his innocence he ha. to prove the guilt of some one else. I would call it 
an extreme injustice which has no parallel in any legislation. Again, if a mun 
has firSt to est.ablish 'that he has used due diligence to enforce the execution of 
this Act,' and 'that. the other party bag committed an offence witbout hi" 
knowledge, consent or connivance, then all this means that you put UlmeCf'S' 
sary burden on him to prove his innocence. The inMntion of the In\\' ennnot 
necessarily be to pllt the onus of proof of due diligence and of other mntters 
mentioned in the Act. on the man who has already proved his innocence. It 
mav be. true that the onus of proof is thrown on him so t.hat! every man must (10 
his' duty. If it i" so, it iR It different matter. nut it will be a great injustice to 
the nn~ n  mnn if he were to prove his innocence, his absenoe of knowledge. 
and his good behaviour etc. I beg to submili that it is not befitting to tr('ut 
sucb an emo!nver witb unnecessary hardship. 

Pandlt B&1krishna Sharma: Mr. S»euer, may I, nn a point of inf01'lll1lt.io'1 
know, Sir. how the Honourable Member has been rather . clever "11011l(h t" 
impute int.() the clause things which he is flaying ·for instance. 'm" ~ of 
the clause is that it does· not place any burnen on th" employer. Tt onl" givf''' 
him an opportunity'. 

JIr. Speaker;' The Honoura.ble Member may arlNe the point later. 
Pandit 'l'ha.kur Das Bharga.va: I understand this objection thus: as if yOIl 

were to put fI mAn in the dock and say to him "you are given thIS oonMssinn ". 
r would sav that every accused nerson is given ooncession of proving his innr .. 
cence, but in the Section the phrlUle 'due diligence to enforce the exe(mtion 
of this Act' is added k the detriment of the emnloyer. At the same timfl. hf' 
has been given an opportunitv to offer Rome othflr person in hill T>lacfI and to 
prove t.hat. I,,, ~ the only man who has committed the offence. Sir. Twas t ... H 
an interesting fact about a state prison. He said that if any person in the 'state 
is ,,"nj; to th" TlTiwn he senns then his sub.titut,e. The prisoner remains ">ut, of th" 
nrison, while his substitute mmains inside it. But the situation "" envisal«('il 
here is still worse. Such II law does not exist under any civilised Government, 
In vipw of thiR pon('eRRion th"&t an emplover may offer another man 118 t.he oft'fm-
der, it ;s just T ~  thnt, his information may hI' wrong, and that. th(' mnn 
whom he wants to bolil nR the criminnl may actuallv be innceent. Hnder th" 
present Cirtlll"llstnn['(,R it mily bappen t,hnt. if 'A' is charged with /In offenc(' in It 

court, he sholl .~  f.hat hp. has not done tb(' offence but 'R' hns donI' it,. Th"l1 
if 'A' is dis('hllrff'<l. 'n' is caught and if 'B" says that 'C' is an offender. '0' 
will he n ~  This nil mf'Ans tbflt t.he teAk of tracin!" the real culprit which 



lleither the polioe uor the Govenunellt CIUI do is placed Oll the shoulders of tht 
iUJlocent 6lIIployer. 

I would say to Pandit Balkiahna that the purport of the whole of aootioll ::!3 is this that in case the employer wants to take advantage of it, it devolves upon him to eifer such a man who may actually be innocent, and by giving his llame he may entangle him. Under this law, an offender to save himself would offer such a man who may be innocent. It is not only necessary under this section for the employer to prove himself not guilty, but he has also to prove that he has used due diligence to enforce the execution ofJhis Act and that the other person committed the offence without his knowlelfge, consent and connivil.ace. . 
Thus by. doinS so he will be discharged, but he will take upon himself the responsibility of getting the other mm who may be innocent punished by naming him as the offender. 
Such a law is against both the public policy and the public morals. 
SJui E. SanthaDam: May 1 ask the Honourable M6lIIber whether some-one should not be responsible? It is a case of appointment of labour. 
Kr. Speaker: I would in this connection invite the attention of the Hono-urable Member, who is arguing, to the definition of the word "employer." that is one part of it and to the pena.l clause which we just adopted viz dause 22. 
SAri •. AnaDUlaaay&ll.llm AnIDl&r: Without clause 23 he will be defeating Ills own JHlrp086. 
Mr. Speaker: I would invite the attention of the Honourable Members to the definition of the word 'employer' as also to the fact that the offence is com-lllitted without any prior intention on t.he 6lIIployer's part. I think these are linked with clause 29. I am not arguing on merits bnt only' giving a point for cOllsideration. 
It is time for the House to adjourn now e.n.d we shall resume dicussion on Monday. The House will adjourn and re-assemble on Monday 11 O'clock. 

The Asse'mbly thffn adjourned til! EletJlln of the Glock on Monday, the 9th lhbrua11l. 1948. 

• 
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